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INTRODUCTION 

I, the Chainnan, Committee on the Welfare Of Scheduled Cut. 
and Scheduled Tribes, having been authorised by the Committee to 
submit the Report on their behalf, present tbJs Tbirtleth Report 
(Seventh Lok Sabha) on Action Taken by Government on the 
recommendations contained in the Twenty-ftrst Report (Seventh 
Lok Sabha) on the Ministry of Home Affairs and Plam11ng Commf .. 
sion-Benefits for Scheduled Castes and Scheduled Tribes in I'ltth 
and Sixth Five Year Plans. 

2. The Draft Report was considered and adopted by the C0m-
mittee on the Welfare of Scheduled Castes and Scheduled Tribes at 
their sittings held on 23rd & 24th December, 1982 and 7th January, 
1983. 

3. The Report has been divided into the following Chapters:-

1. Report. 

II. Recommendations/Observations wrJch have been accepted 
by Govemment. 

nr .. Recommendations/Observations which the Committee d. 
not desire to pursue in view of Government's replJ •• 

IV. RecommendationsfObservaUons in respect 01. which replieB ot 
Government have not been accepted by the CommIttee 
and which require reiteration. 

V. Recommenclationtil/Obsen:.tions in respect of which Bnal 
replies of Government have not been zeeefyed. 

4. An analysis of the action taken by Government on the recom-
znendations contained in the Twenty-first Report (Seventh Lok 
Sabha) of the Committee is given in AppendIx It would be 
observed therefrom that out of 41 recommendatiODl made III the 
Report, 18 recommendations i.e. ""-9 per cent have bleD acce¢ed ." 
the Government; the Committee do not deme to panue IIftD 

(v) 



<vi) 

recommendations, i.e. 17 per cent of their recommendations in view 

of Government's replies; 12 recommendations i.e. 29.2 per cent, in 

l"8IPt'ct of wb1ch replies -Of Government have not been accepted by 

the Comm1ttee, require reiteration and tor four recommendatioDs 
i.e. 9'.9 per cent, ftn81repUes of Government have not been received. 

Nnr DIuu; 

Febf'U4ry 19, 1988 

MaghCI 30, 1904 :(S) 

A. C. DAS, 

Ched"",,", 

Committee 0'1'1. the .~ oj Scheduled 
Castes ""'d Sehed.uled Tfolbe,. 



CHAPTER I 

REPORT 

This Report of the Committee deals with the action taken by 
Government on the recommendations contained in the Twenty-8rIt 
Report (Seventh Lok Sabha) of the Committee on the Welfare of 
Scheduled Castes and Scheduled TrIbes on the Ministry of Home 
A1fairs and Planning Commission-Benefits for Scheduled Castel 
and Scheduled Tribes in Fifth and Sixth Five Year Plans. 

1.2. In para 14 of their Report, the Committee had expreaed 
their unhappiness that no non-officials had been associated with the 
formulation of the Sixth Five Year Plan, even though the Planning 
Machinery clearly envisaged such an association. The Committee 
had ~ r  the hope that non..official organisations connected 
with the welfare of Scheduled Castes and Scheduled Tribes would 
at least be associated with the detailed programmes to be drawn up 
at district .ad State levels, under the broad frAme work of the saztll 
Plan, for the socio-econom.ic upliftment of these communitie5. 

1.3. In their reply dated the 7th June, 1982, the Pluming Com-
mission have stated that the recommendation made by the Com-
mittee that non-oftlcials should have been asaoclated with the formu-
lation of the Sixth Plan has been noted. As submitted during oral 
eVidence, the non-oftlclal agencies could not be assocfated with the 
formulation of the Plan because of time constralnt. The recommen-
dation regarding association of non-offtclal organisations wfth the 
drawing up of detailed programmes for Scheduled Cutes/Se:heduled 
Tribes would be commended to the State Govermnentw fM' appro-
priate action at their end. 

1.4. The Committee are not .. tided wlth the replJ of the Gov· 
crtuneat aild would like to be "prbed of. the IutradlQu ianed to 
State Governments for lUISOCiatiD. DOD-alldal oqanIIatloas. CCID· 
neriecl with the welfare of Scheduled Cutes ... d. JkWaIed ."... 
for r.~ \lit of detailed .~ • .at dIst1'Id aDd State I ..... 
fer tlae &o«:io-economic upUlt of ..... COIIIDlaDitles. The)"...w 
further .I~ to bow if $fate Govenllllent. Juwe abo ............ 
to ~ t  Ioeai ~ rI ,A  wi. tile fenmaIatIcm of 1'JaDs. 
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1.5. In para 39 of the Report, the Committee had expressed the 
oplnicm. that there should be only 'tied' Or 'earmarked' _provlsion in 
the Plan for Scheduled Castes and Scheduled Tribes so that the 
funds provided for these conununities were not diverted to other 
activities. 

1.6 In their reply dated the 11th August, 1982 the Ministry of 
Home Affairs have stated that although provisions for Tribal Deve-
lopment are at present not 'Ued' or 'earmarked' non-divertibU!ty of 
these provisions is ensured consequent upon suitable budgetary 
mechanism. The State Governments have either created a single 
demand or a head under each functional major head in their budget. 
The Union Mir,istry of Finance have already advised the Central 
Ministries to exhibit tribal development funds separately undec 
their respective demands. 

1.7 The Planning Commission in their reply dated the 7th June, 
1982 have stated that the Commission fully  support the recommen-
dation. The Ministry of Home Aftairs, with the concurrence of the 
UDton Ministry of Finance, have already written to State Govern-
menta to provide for separate budget-heads for Special Component 
Plans and Tribal sub-Plans Most Of the State Governments have 
made separate accounting arrangements for funds for Tribal sub-
Plans by creating separate demand or appropriate budget heads In 
their Budgets. Instructions for opening up of ,separate budget heads 
for Scheduled Caste Component Plans have also been issued by the 
Home Ministry in consultation with the Union Ministry of Finance. 

1.8 'l'be Committee reiterate their recommendation that there 
8hoaId he 'tied' or 'earmarked' provision ill the Plan for Scheduled. 
Cades and SeWuled TrIbes as men pl'Ovision of .epante budpt 
heaU hotll for Speeial Compoaent Plan .... d Tribal sub-Plan may 
Dot be, suIklent aafepant apiaat the divenlon of funds to sdlames 
which faD under Dother heacl of ueouDt. 

1.9 In para 64 of. the Report, the Committee had expressed their 
~ n .. that even though Coordination COQlDlittee had made a 
recommendaUon as far back as 1978, that the Ministries ~t the Centre 
should quautify funds to the extent of 10% to 15% most of the 
Ministries had hardly done anytbfng ill the matter. The Committee 
had urged that PJ.mning cOmmisslonfMiniatry of Home Affairs 
should enlUl'e that the intended funds and benefits to the Scheduled 
Castes and Scheduled Tribes from the General sector . funds are 
actually spent for th. welfare. They had also suggested that an 
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evaluation be undertaken periodically to usesa the extent· of actual 
fWw offunc1a and benefits to S ~ Cutes and Scheduled Tribea 
from the General sector funds to rectify the shortcomings and aug-
ment the provisions meant for these communities. 

1.10. In their reply of August, 1982, the Ministry of Home Mairs 
have stated that the Special Component Plans for Scheduled Castes 
have been introduced very recently. All State Governments and Union 
Territories with a substantial population of Scheduled Castes have 
formulated Special Component Plans. The need for ~ rt r im-
provement by bringing in larger programmes and outlays from 
difterent sectors of the general Plans is continuously being em-
phasised to State Governments. Amongst the Central Ministries 
a beginning has been made in the preparation of the Spedal Com-
ponent Plans by the Ministries of Agriculture, Commerce, Education, 
Rural Development, Health and Family Welfare. The Special Com-
ponent Plans are discussed as part of the Plan exercise when an 
overall review is undertaken; several States have set up Cells for 
monitoring and evaluating their Implementation of the Special Com-
ponent Plans. These efforts will continue to be intensified. 

1.11 In regard to Tribal Welfare programmes, it has been stated 
by the Ministry that a clear picture of the allocations for 1981-82 and 
1982-83 will emerge after the replies to Home Secretary's letter 
addressed on 6th June, 1982 to Secretaries of Central Ministries con-
cerned are received. Further efforts are beiqg made to ensure ade-
quate quantiftcation of funds for the tribal areas under Central 
Sector Schemes. The recommendation is being brought to the 
notice of the concerned Ministries. 

1.12 The Planning Commission in their reply dated ~  have 
stated that so far as the flow of funds from the State Plans ill con-
cerned, a high degree of quantification has been achieved. Eftective 
utilisation of outlaYII and then proper monitoring is being impressed 
upon the State Governments. Planning Commission have further 
stated that the question of identiftcation of achemes and quanti6ca. 
Uon of outlays for the benefit of Scheduled Cutes/Scheduled Tribes 
fa being vigorously pursued with dl1!erent Central Ministries! 
Departments. . 

1.13 The COIIlmlttee are Dot .. Meet with the reply of tile MInis· 
try of Rome A ...... ;PI8IIDing Comm .... OD pel reiterate their reeom-
lIaeDcIatioa that they should ensun that 6e faD. IDteDcIed for the 
8daedaIecI Cast. ael ScWuleci Tri1Ies from the Galen' Sedor 
faacIa are adaaIb' ..... t for tIaeIr welfare aacI aa enIaatIon N· 



•• Ufl ........... ;. • ....., ...... t, .~ ..... .",. ... 
... : .... '. t ~~~ ~,... .h.ae,'o--al 
s.tor 'faDda. 

The Committee repet to nOte that in ap!te of the nco_end.tlon 
...... by 'Qt.. ,Co ...... .ti. cr-nN-' 'in ,11'18 .... ,.. Qeatral 
Mi:ahtries 'Illeidd ~t , fllllda to the :,eXMat ., ,18 .... ,-.t to, 15 
per eeilt. molt of the MiniIdIrIeI ltav.Jaar41y ' ... ~, n t1ae 
matter. ,. Committee W8Idd lib the -Plann'..Comaat.sion to 
pul'IIue the matter with tile Central MiBistries in dda reaud. 

1.1,4 In para ~  of the Report, the Committee had recommended 
that the Ministry of Home Affairs/Planning Commission should 
formulate a BOund personnel polley for the ITDPs and commend 
the same to concerned State Governments for adoption. The Com-
mittee had observed that adtlquate delegation of financial and ad-
ministrative powers to the Project Oftlcers was sine qII4 non for the 
effectiVe implementation of the schemes under the ITDPs. 

1.15 In their repliy dated the 11th August, 1982, the Ministry of 
-Home Affairs have stated that they constituted a Working Group on 
Administrative Arrangements and Personnel Policies in Tribal Areas 
in 1918 'and worked out details of guidelines that required to be 
issued to the States covering,inm-alia, the following aspects: 

(1) Adminilkativ.e arra.ngements in the Cen.t.re and Ule :States 
for implementation of tribal development pnw;runmes; 

(2) Improvement in the administrative ~ ' ~t ' , persoJ).nel 
poliCies including creation of sub-cadres, ensuring conti-
nuity of teJlwe at different lewls of admlaiitration, re-
cruitment of local candidates etc.; 

(3) Placement .~ in ·triOal areas -..t.lliQg' proper ~ n 

and tralnimg of· right quality gf pel'lOzmel; -ad 

(4) Formalisiag the :'y:ltetn of St n~ CQmmittfi!:E!B ~t project 
States pd Cenml level to r~~ tlle implementation 
of personnel policies in the sul>plan r ~. 

So far, Wormation r. g r g~ nt A.t n a 
sv.bstanijal"n1,J.Mber of r n n n ~. n  have ~,r., .  fr.om the 
States of ~ t, Hlulac:hal Pr!Kiesh, ~r , 'famil.N,du, ,apd 
Ttjpura. Part iniormatiOll is available in retJPICt of AncJbra Pradesh. 
Orissa, UP and West Be.,gal. The Govt. of Mabarashtra had 
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appointed a Committee to go into the whole question of Administra-
tive set up in tribal areas and the report of the Committee is under 
consideration of the State Government. 

1.16 The Committee are not satisfied witb the reply uf the Go,·· 
.rament and reiterate their recommendation that for proper imple-
mentation of 8le ITDPIi, the Ministry of Home ABairs should 
immodiately formulate a sound personnel poliry for the I.T.D.Ps 
and commend the l'Iarne to concerned ~t ttt, f'wOveomrnents for 
adoption. 

1.17 In para 94 of the Report, the Committee had dL'sired \.hI· 
Ministry of Home Affairs to impress upon the concerned States that 
Governors' annual reports on the scheduled areas should be broad-
based and submitted well in time. These reports when rcceivl.>d 

from the Governors should be critically examined by the Ministry of 
Horne Affairs so that corrective measures could be taken ~r r 

necessary. The Committee had also desired the Ministry of Hom(' 
Affairs to expedite decision on the question of bringing the subject 
of Tribal Development in the Concurrent List of the Seventh 

SchedulE:' to the Constitution. 

1.18 In their reply dated the 11th August. 1982, the Ministry of 
Home Affairs have stated that they were addressing the State Go\'-
ernments in regard to the nature and content of the Governor's 
Annual Reports. The States had also been advised to submit the' 
reports in time. The Ministry, itsl'lf. would critically ('xamim' 
those reports. 

In consultation with thl! Ministry of Law, Justice and C n~· 

Affairs it has been decided that having regard to the variollS provi-
sions in the Constitution it is not essential to bring the subject ot 
tribal development in the Concurrent List of the Seventh Schedule 
of the Constitution because it might not in itself improve impll'mpn-

tation of programmes for trilln) development. 

1.19 The CODUDittee are not satilfied witb the r~  of the Go\·-
erDlDent aacl ","Id like to know the opinion liven by tbe Miniatr)" 
of Law in tegard to indusien of the IiUbject .r. tribal development 
in tile Coneureat List .f the SeveDth Schedule to the Censtltlltten 
They alto de&ire dlat opblion of die State Go\'el"l11lHl'lc; ('ont'entHi 
"Id also lie· obtaiaed in tbis rerpl'd. 
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1.20 In para 109 of tht! Report, the Committee had- urged that the 
scheme of Post-Matric scholarships should be reviewed by the 
Ministry of Home Affairs/Planning Commission in its entirety, more 
particularly with a view to (i) linking the quantum of scholarships 
with the rising cost of living; and (it) to ensure the payment of 
scholarship amount to students at the beginning of the academic 
session, preferably through the nationalised banks. 

1.21 In their reply- of August, 1982 the Ministry of Home Attairs 
have stated that it has been stressed to State Governments that the 
working of the Post-Matric Scholarships Scheme should be so 
streamlined as to converge on timely payment of the sholarships to 
the Scheduled Castes/'Scheduled Tribes students every month i.e., 
by the very beginning of the month to which it relates so that there 
is no strain for them distracting them from their studies. 

Attention of the State Governments/UTa has also been drawn 
towards steps taken by the Government of Kamataka with the help 
of computerlsation to streamline the functioning of the scheme. This 
will enable the States to cut short avoidable delays in procedural 
handling, shuttling back and forth of application forms, subll,lission 
of new application forms for renewal etc. The steps taken by the 
Karnataka Government have been commended to all States/Union 
Territories. AdvanCe release of Central Assistance this year, though 
this is a reimbursement sch£"me, is also expected to help the States/ 
Union Territories in this regard. 

1.22 The Planning Commission in their reply dated 7-6-82 have 
stated that the rates of Post-matric scholarships were last revised 
in July, 1981 primarily due to the rise in the cost of living since 
these rates were last fixed in 1972. Since the rates were revised 
only last year, there is at present no need to link them with the cost 
of living. As regards the suggestion that payment should be made 
at .the beginning of the academic session, it may be mentioned that 
this is already being done in certain States, and others are being 
requested to follow the same procedure. 

1'.13 TIle Committee an Dot .. tided with illae 1'8JII1' of the Gov-
eI'IIDlent ad reiterate their ..... NeOIIIIII8DdatiOll that the rates 
ef seholushlp 1IIld_ the 8Cheme of Post .... atrie 8eholanhlp .haaJd 
'be IiDked with the IDcrease In the eoBt of 11". The Committee 
... that a form". shoald be cIevIsed .. Iia the ease of ·Deam_ 
aIJowaDee paid to Central GoVel'llDleDt anployees, for automatle 
Inereae In the rat. of sehoJ.nIdp with the die ba the east of IIftc 
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1.24 In para 116 of the Report the Committee had recolllD!ended 
that a ~ t  scheme for providing incentives to the SC/ST parents 
should be devised to induce them to send their children to schools 
and also rates of pre-matric scholarships should be increased from 
time to time in the light of rise in the cost of Uving. The Com-
mittee had also stressed that the incentive programmes like free 
text books, tree uniforms, mid-day meals, boarding and lodging 
faciUties, etc. ..hould be strengthened adequately. 

1.25 In their :reply of August, 1982, the Ministry of Home A1!airs 
have stated that the Sixth Five Year Plan 1980-85 had clearly lilted 
out the main objectives of the educational development to ensure 
elementary education to all children upto the age of 14 yeaH within 
the n ~ ten years, particular attention being paid to IChool dr0p-
outs and to those groups which are in danger of getting left behind 
because of their special circumstances through appropriate pro-
grammes. 

The Planning Commission in their reply dated 7-6-1982 have 
stated that some State Governments are already operating schemp 
under which parents of Scheduled Caste children going to school are 
compensated. Some of the States like Himachal Pradesh, Haryana 
and Gujarat are implementing  this programme. The rate and the 
pattern of assistance, however, differ from State to State. 

The suggestion of the Committee that the rates of pre-matric 
scholarships should be increased from time to time and that incen-
tive programmes like free text books, free uniforms, mid-day meals, 
etc., should be strengthened adequately, would be conveyed to the 
State Governmen18 for appropriate action. 

1.18 fte Committee lII'e not .. dsfted with the reply of GoYen-
lIlent a. ID their ~  it Is neeeaary to provide lneentlves .... te 
Sehecluled Cute aDd Scheduled Tribe parents 101' .... dlnr their 
wards to school '!'be Committee would abo Uke to lie. apprtsed '" 
the details of the aehemea and pI'OIftllllllell ...... Impl_.ted ., 
1he .tate. of Rlmaehal Pradeth. llarJana. G1I;lant .... 0rI" ........ 
wille" ..... ts of SeW ..... Clste ehiIdJa .... to school ... 
~ 

1.27 In para 149 of the Report, the CoJllDllttee, in view of the 
great dearth of trained personnel to man the IntervatAKi TrlbII 
DevelopmeDt Project., had aaggefted that psIJtaDee of the 'I'rlbll 
Beeearch Instltuf.el mould be· taken In the matter. Tbe IDIUtuteI 
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miaht also be asked to arrange refresher courses for the present 
incumbents wor}dJlg in the Projects. 

1.28 In their reply dated the 11th August, 1982 the Ministry, of 
Home Affairs have stated that the State ~ nt  and the Tribel 
Research Inlttitutes haw been advi8ed to conduct training and re-
fresheT' courses on a regular basis. 'nlese matters are reviewed in 
the Conference of Directors of Tribal Research Institutes. This 
particular recommendation is again being brought to the notice of 
state Governments and the Tribal Research Institutes. 

1.29 'l'he Committee are not satisfied with the reply of the Gov-
ernment which is evasive in nature. The Committee reiterate their 
earlier 1'MOftImendation that in view of the dearth of trained pers0n-
nel in the Int gr t~ Tribal DevelOpment Projeds, 8I8istance of the 
Tribal Research Institutes should be taken and tbey should be asked 
to arrange courses for the present incumbents working in the PIro-
jects. The Comtnittee may be ap,prised of the action taken by thl" 
State Governments in this regard. 

1.30 In para 1'55 of the Report the Committee had ec:pressed their 
concern over the spate of atrocities committed on the Scheduled 
Castes and Scheduled TribeS, which had in the recent months grown 
in an alarming proportion. Such a situation, the Committee ~ 

was an indication of the fact that neither the Ministry of Home 
Affairs nor the State Governments had adequate machinery for the 
eft'ective implementation of the Protection of Civil Rights Act. The 
Committee had suggested streamlining of the functioning of the 
schemE! of Implementation of Civil Rights Act so as to make it more 
result-oriented. 

1.31 In their reply of August, 1982 the Ministry of Home Affair:; 
have stated that the Government equally share the anxiety expressed 
by the Comnl'ittee. The figures of crimes committed against S ~ 

duled Castes in 1981 were 14185 as compared to 13746 in 1980 and 
13861 in 1979. It would thus be seen that there has been only a 
marginal increase in the number of crimes against Scheduled Castes 
in 1981 compared to those of 19'79 and 1980. 

The Untouchability (Offences) Act, 1955 was replaced by the 
Protection of Civil Rights Act, 19ft&, providng more stringent pro-
Villions and it came into force from 19th November, 1976. Protection 
Of CiVil Rtgltts Act caees registered sbtce then tkt not lndteate allY 
sb8.f1j ~ r S  in the eouirtry and the number of: eases ending in 
conviction has increased significantly. 
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J'Orthet, 5 Mobile Special Court. in Andhra Pradeah, 3 Specta1 
COurt8 . in Rajasthan and 4 Special Courts in Tamil Nildu ~ n 

let up. Decision has also been taken to set up 4 Special Courts each 
by Bihar, and Madhya Pradesh Governments as per the infonnation 
furnished by these States. Other States with sizable SC population 
where the problem is acute, are considering constitution of such 
special courts. Wide publicity against the evil practice of untouch-
ability has been arranged by various wings of Ministry of Infonna-
tion and Broadcasting, States and through slogans on inland letter-
covers. A brochure has also been brought out in various languages. 
These efforts are continuing and ·are being further intensified. 

The Central Government has been coordinating the efforts made 
by the State Govemments and a Special Cell has been created in the 
MiniStry of Home Mairs since May, 19'19. 

1.32 The Committee do not accept the repl), of Government as 
In their opinioa .the Implementation of the provision. of ProtectloD 
of Civil Richts Act has not been satisfactory. 'l'be)" therefore, 
Niterate their earli_ reeommeadatlon to streamline the procedure 
in this regard. 

1.33. In para 165 of the Report the Committee had suggested that 
the criterion of "All India Character" of the Voluntary Organisations 
applicable specially in the case of Scheduled Tribes should be swt-
ably relaxed so as to enable local organisatiOns involved in the 

r~ of Scheduled Tribes to take advantage of the grants--in-afd 
being given by the Central Government. 

1.34 In their reply datE"d the 11th August, 1982. the Ministry of 
Home Affairs have stated that the total provision of Rs. 3.00 crores 
for aid to Voluntary organisations for the Welfare of Scheduled 
Castes .and Scheduled Tribes during the Sixth Plan period is inade-
quate and unlE'Ss it is enhanced by the Planning CommiSsion, it will 
neither be possible nor desirable to change the criteria of "All India 
character55 of the voluntary organilftltions for the purpose of grants--
in-aid for the welfare of Scheduled Tribes. Also, it might not be 
possible for the Government to cater to the needs of a much larger 
number of voluntary organisations than at present as the Govern-
ment will not be in a pOsition to keep in touch with thefr work. 

1.31 The Committee are not' satisfied with the reply of the ....... 
try of .... A. .... del: reiterate tlaeir reooilim....... 8uIt 1M 
~t rI  or 'Aft '116 CII ...... 01 the VoIaDtary 0rpB-" 
appUcahle apedaII.y In the cae of Medaled Tn_ should he 
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suitably relaxecl 10 U to 8D8ble local organioiatiolls involved in tho 
Welfare of Scheduled Tribes to take advantap of crania-in.aid being 
elven by the Central Government. The question of enb.oem. the 
fuDdB for voluntary organlsations should also be taken up with the 
PlaDDl .. Commission. . 

1.. In para 184 of the Report, the Committee had recommended 
that the criterion of income limits put for the grant of loans and 
subsidies to Scheduled Castes and SchedUled Tribes by Corporations 
should be made more flexible so that no Scheduled Caste or Scheduled 
Tribe who was in need of finances, was debarred from securing 
money -from these Corporatlolll. 

1.37 In their reply dated 7-6-82 the Planning Commission have 
stated that the income limit was deliberately kept low so that more 
of the .rural poor benefit from it. In case the income Umit was 
r ~ upward from the existing level, there was a danger that the 
Umited resources might get diverted towards the relatively better 
oft among the Scheduled Castes. The objective of meeting the 
credit needs of the poorest among the SCs/STs wUl be 8C:rved better 
if the income limit is retained. 

1.38 'fte Committee share the ylews of the Planning Commission 
that ~  limits ahould be retalDed but they reiterate their earlier 
:reeommepdatioD that the criterion of income limits should be made 
more ftalltle 80 that DO Seheduled Caste or Seheduled Tribe who is 
In Deed of flnance Is debarred. hill getting loans from these 
CorporatiODI. 

1.39 In para 205 of the Report, the Committee had recommended 
that the field oftlcers of the Commisaion for Scheduled Castes and 
Scheduled Tribes in various States should be actively involved in 
the evaluation of the schemes and for this purpose they should keep 
a clOSe liaison with the State Governments. They should be vested 
with more powers, if need be, so that they are liable to discharge 
their fjlndlons properly. 

1.40 In their reply of August, 1982 the Ministry of Home At!airs 
have stated that the suggestion for ihvolvtng the field oftlcers of the 
COIIlII1,is8ion for Scheduled Castes and Scheduled Tribes in evalua-
tlon of the scheme is linked with the question of .glving statutory 
powers to the Commission ·which Is UDder active consideration. 
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1.41 The Committee are not aatidied with the reply of the Gov-
ernment and reiterate their earlier recomPlendatioll that the fleld 
officers of the Commission for Scheduled Castes and Scheduled 
Tribes should be actively involved in the evaluation of the schemes 
for t.he development of S ~ Castes flnd Scheduled Tribes. 
The Committee are of the view that thia matter should lIOt be linked 
with thc question of giving stn:utdry powers to the Commission. 

2869LS-2 



CHAPTER D 

RECOMMENDATIONSfOBSERVATIONS WHICH HAVE 
BEEN ACCEPTED BY GOVERNMENT . 

Recommendat'!on Seria! No. 1 ~ r  No.6) 

The Committee are distressed to note that as admitted by the 
Planning COmmission, the 'three decades of development have not 
had the desired impact on the socially, economically and education-
ally handicapped group. Though lofty Jdeals about bringing the 
Scheduled Castes and Scheduled Tribes at par with the rest of the 
soc'iety have been laid in various plans and noble sentiments have 
also been expressed by various quarters for their social 'and economic 
emancipation, the, Committee feel that the actual efforts made to 
achieve that end, in view of the fact that -majority of the people 
belong.\ng to these communities continue to suft'er below the 
poverty line, can only be termed a'S microscopic as compared to the 
enonnity and complexity of the problem. The committee are 
strongly of the opinion that the programmes formulated for Sche-
duled C t S ~  Tribes can no longer be confined to mere 
educational incentives and sUbsidies fer economic and social acti:. 
vitie!. Unless comprehensive development plans are formulated 
keeping in view the special 'Pt"oblems and needs of these communi-
ties; ri'ght priorities are fixed for various developmental programmes; 
proper direction is given for their implementation; rigid and periodi-
cal appraisals are made by the Planning Commission and the con-
cerne!d Central and State Departments, the Committee feel, much 
dent on the problem of n~ Scheduled Castes and Scheduled 
Trib@'s educationally, economically and socially cannot be made. 
The Committee. therefore r~ that all resources at the command of 
the Planning Commission, Central and State Governments should 
be mobilised in. right earnest to create a more balanced and equitable 
society for Scheduled Castes and Scheduled Tribes and to root out 
the disabilities from which they su&r. The Committee need hardly 
stress that the Mintstry of Home Affairs, 'as the D.odal Ministry has 
to playa key role in this respect. 

Reply of the Government 

The Ministry of Home Affairs agrees with the observation of the 
Committee that programmes for Scheduled Tribes can no longer be 
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confined to mere educational Incentives and subsidies for ecoIlomie 
and social activities. In recognition of these upects and keeping In 
view the need for a balanced development of the scheduled trfbeII 
and tribal areas, the tribal sub-Plan concept was introduced during 
the FIfth Five Year Plan period (1974-79). The sub-Plan is in it. 
eighth year of operation. As suggested by the Committee, resources 
are mobilised from State Plan outlays, special eentral assistance, 
sectoral programmes of Central Ministries and Departments and In-
stitutional finance to effeet eoordinated and integrated development 
covering all aspects of different sectors throulOl the Int ~ t  

Tribal Development Projects. In addition special programmes are 
undertaken for the most backward amongst the tribal groups called 
the 'primitive tribes'. As the nodal Ministry, the Ministry of Home 
Affairs reviews the programmes with State Govemment and Central 
Ministries' representatives from time to time. They are al90 advtsed 
to conduct periodicals and monitor the programmes. It is expected 
that these measures would bring in the desired results. 

[Ministry of Home Affairs U .. O. No. 16015j9/82-TD(G) 
dated 11th AUl{Ust. 1 M21 

The Commission are fully aware of the fact that develonment 
measures taken up in the past have not had the desired impact in 
improving the conditions of the weaker sections of our socletv. tn-

n~ the Scheduled Castes/Scheduled Tribes. With a view to 
correct this imbalance in as short a time as nossible. the Govem-
ment launched Tribal Sub-Plan r n~ the Fifth Five Year Plan to 
COver as much of the tribal population outside the trlhal-mqinrit.v 
States, as possible. Special  Component Plans for Scheduled Cutes 
have been launched from the Sixth Five Year Plan. These two sets 
of Plan r ~  which are tntenal part of the State Pllllll are 
comprehensive and in fact aim at identifteati'on of schemes and QUIIU-
fication of outlays which have direct impact on the development of 
Scheduled Castes/Scheduled Tribes. Further, emphuis Is beine laid 
on implementation of familv-oriented schemes '8JDOng the programmes 
selected under SCP and TSP. 

The Planning Commission, in their ~ n  taued to the Sta_ 
for formulation of Plans, duly emphasise this aspect and tbl, II 
again reiterated during Plan discussions with State representatiftl. 

Accelerating the programmes of development of Scheduled C.'" 
Scheduled Tribes has been included as Point No.7 in the new 20-
POint. Economic Programme and continuOUs monitorine of Its tm-
plementation is being done by a special cell C'l'eated in the Plann'ng 
C rn I ~ n through periodical returns and revieW" 
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The Planning Commission agree with the observation of the Com-
mittee on the importance of periodical appraisal to be made at the 
Centre and State levels as a180 the key role of the Ministry of Home 
Affairs as the nodal Ministry in this respect. 

[Planning Commission O.M. No. PC/BC/I5-1 (7)-80 Vol IV 
7th June, 1982]. 

Comments of the Committee 

The Comm.'ittee feel surprised that reply of the Ministry of Home 
Affairs is confined to the development of the tribal people only while 
the scope of the recommendation is wide and covers both Scheduled 
Castes and Scheduled Tribes. The Committee hope tlrat Ministry of 
Home Affairs, as the nodal Ministry, will ensure the development of 
people of both these communities.' . 

Recommendation Serial No.5, (Para 40) 

The Committee suggest that the most backward communities 
amongst Scheduled Castes and Scheduled Tribes shOUld be identified 
urgently and specific schemes and progranunes should be chalked out 
and implemented for the amelioration of their socio-economic con-
ditions. 

Reply of tbe Government 

Ministry of Home Affairs agree with the Committee that the 
development of the most backward: communities among the Scheduled 
Castes and Scheduled Tribes needs to be given high priority and 
thIs has been and ts being continuously impressed on State Govern-
ments/Union Territory Administrations. It is with a view to direct-
ing better attention to such groups that one of the criteria for the 
allocation of the Special Central Assistance to the Special Compo-
nent Plans of the States has been related to the programmes for the 
development of specially Vulnerable groups among the S ~ .  
Castes, namely, nomadic, semi-nomadic and denotified communItIes 
8lllong the Scheduled Castes, 'Sweepers and aeav,engers' and bonded 
labourers. 

[Ministry of Home Affairs O.M. No. 16020/2/82--SC BCD III 
dated 11th August, 1982] 

The most backward communities amongst the scheduled tribeS 
'have been identified and special programmes taken up. In the 
guidelines issued by the Planning Commission and reiterated by the 
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Ministry of Home Affairs on preparation of sub-Plans for the tribal 
regions within the State Plan during the Fifth Five Year Plan it 
was specifically stated: I 

"As the sub-Plan will focus its attention on the welfare ~ 
development of the people, special attention will have to 
be given to areas and groups facing special. problema 
These will include primitive tribal group. in extremely 
backward pockets, shifting cultivators and tribals affected 
by major projects. Those communities who have not 
received the benefits of development 80 far and are more 
backward amongllt the tribal communities themselves, will 
need to be identified. The names of tribes 80 identified 
may be given along with other necessary particulars indi-
cating clearly the criteria adopted for the purpose. Special 
assistance may be provided for such groups." 

2. A batch of 52 tribal groups was identified during the Fifth 
Five Year Plan and special programmes implemented. It we later 
noticed that some backward groups have been left-out from special 
treatment and, therefore, on the buls of the proposals received from 
the State Governments, a further batch of 32 groups in cWferent 
States has been identified as primitive. The Ministry of Home 
Affairs has issued detailed guideUnes in regard to the preparation 
of project reports and implementation of programmes for theM 
groups. The programmes are a88isted on a cent- per cent basis by 
the Central Government. A sum of Rs. 3.31 crores was releued 
during the Fifth Fi.e Year period (1974-79) and a proviSlon of 
Rs. 15 crores exists for the programme during the current Plan 
(1980-85),. 

[Ministry of Home Affairs U. O. No. 1601S/9/82-TD(G) 
dated 11th August, 19821 

Among the Scheduled Castes certain vulnerable grou}M which are 
considered to be most backward such 88 wweeper', 1Cavengera. 
bonded labourers, Nomadic, Semi-nomadic and Vimukta Jati commu.-
nities have been identified and State Governments have taklen up 
programmes for their rehabilitation and development. Among the 
Scheduled Tribes primitive tribes are considered to be" the most 
vulnerable group 'and the State Governments have already identi8ed 
in consultation wi,th the MiniBtry of Home Affairs and Planning 
Commission 52 primitive tribes and programmes for their develop-
ment undertaken. In addition, proposals for idemifying 32 primitJve 
tribes are· under consideration of the Government. The Planning 
COlWnirsion have held meetings at Member/Advilel'l level with 
State representatives to consider the problems of primitive tribes. 



If; 

Because of the extreme backwardness of these communities, State 
Governments have, however, to move with great eaation. AJJ far as 
the Plannine Commission are concerned financial constraints would 
not be allowed to come in the way of implementation of their 
development programmes. The Central Government are providin, 
100 per cent grant for development measures taken up by the States 
for primitive tribes. To give an incentive to the States to formulate 
rehabilitation programmes for the vulnerable groups amongst Sche-
duled Castes, 10 per cent of Special Central Assistance, i.e. &. 60 
crores out of Rs. 600 crores provided in the Sixth Plan would be re-
leBled on the basis of rehabilitation programmes taken up by the 
State.. The State Governments are being continuously persuaded to 
take up their development programmes earnestly. 

[Planning Commission O.M. No. PCjBCII5-1(7)-80 Vol. IV 
dated 7th June, 1982]. 

Recommendation Serial No. II (Para 41) 

The Committee regret to note that even the meagre allocations 
in the cue of Tribal sub-Plan provided in the Fifth Five Year Plan 
could not be utilised in full. As against an allocation of Rs. 1042.83 
crores, an expenditu,re of Rs. 91'1·26 crores has only been incurred, 
thus resulting in a shortfl!lJ. of Rs. 125.57 crores. Not convinced of 
the reason put forth by Planning Commission and the Ministry of 
Home Affairs for such a huge shortfall, the Committee are of the 
firm view that outlays provided in a plan for Scheduled Ca'Stes and 
,Scheduled Tribes should in no case be allowed to lapse. It should 
be impressed upon all the State Governments in unequivocal -terms 
and that they should prepare the schemes for the development of 
Scheduled Castes and Scheduled Tribes well in time so that the 
developmental process is on no account allowed to be delayed. The 
State Government should also be asked to enBUl'e that the funds 
provided' for various schemes are 'Spent in a phased manner during 

-the plan period. The Committee would also stress upon the Min-
istry of Home Aftairs to ensure that the provisions made for Sche-
duled Castes and Scheduled Tribes are placed at the disposal of 
State Governments well in time so as to enable- the State GoVern-
ments to implement the schemes in right earnestness and that cOlIl-
mencement of schemes is not delayed due to the late release of funds. 

Reply of the Government 

Grant-in-aid for tribal development are being released In quarterly 
tnstalmenta In a year. The usiatance is a catalyst, gap-filler and 
supplement to State Plan is provided in the Home Ministry's budget 
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~  . in respect of Special Central Assistance are being made by 

this Muustry almost well in time. First and second instalments are 
released ~ n t n . In fact none of the States has pointed 
out delay m the release of grants. During the course of discussions 
in the meetings held time to time with State representatives it is 
stressed upon them to utilise the grant sanctioned by this Ministry 
for the sanctioned plan schemes fully. Grants provided for the tribal 
sub-Plan is non-divertible, non-lapseable  wIthin plan period. The 
various States are permitted to utiliSe the unspent balance in a parti-
cular year within the plan period. 

The observations of the Committee in regard to full utili_tion of 
funds are being communicated to the State Government. , 

[Ministry of Home Affairs U. O. No. 18015/9/82-TD (G) 
dated 11th August, 1982] 

As explained during evidence, the shortfall in expenditure during 
the Fifth Five Year Plan was due mainly to the fact that the Tribal 
Sub-Plans were finalised in 1976-77 fOr majority of the States. Be-
sides, no correct accounting for expenditure incurred during the 
first two years was done as State Governments .bad not introduced 
separate budget heads for Tribal Sub-Plan areas in different seeton 
of development. Most of the State Governments have taken· steps 
to introduce separate budget heads for Tribal Sub-Plan and instruc-
tions for separate budget heads as well for Scheduled Castes Compo-
nent Plans have been issued to States by Home Ministry in CODIul-
tation with the Ministry of Finance. 

In respect of carry-over of unspent balances of allocated funds to 
the subsequent years it may be mentioned that as far as Special 
Central Assistance is concerned, unspent amount of one year is carried 
over to the next year, within the overall Umit fixed for the Plan 
period. The States are persuaded to utilise fully the outlay. fixed 
for the Plan period, with suitable phasing from year to year. In 
case, carry-over provision is allowed from Plan to Plan, it may lead 
to declaration of development efforts and laxity in achievement. of 
financial, and consequently physical, targets within, at least the tIme 
frame Of five years of the plan period. The discipline of utillJing 
the plan provisions during the same plan period will help to briDi 
SOIDe pressure on the States and act as a spur to better achievement. 
The Planning Commission is, therefore, in favour of.maintaining this 
discipline as its absence is likely to weaken the plannmg process itself. 
The Specia} Central Assistance for Tribal SUb-PlanfSpecial Compo-
Dent Plan is being released by the Home Ministry· That ~ 
hi also releasing grants for implementation of Centrally-spoDIOf 
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schemes. These are normally released on a quarterly basis, depend-
ing on the availability of expenditun! data and other relevant details 
from different States. 

[Planning Commission O.M. No. PClBCI15-1 (7)-80 Vol. IV 
dated 7th June, 1982]. 

Recommendation Serial No. 7 (Para 42) 

The Committee agree with the view of the Ministty of Home 
Affairs and Planning Commission that the executing agencies in a 
State should be de1egated su1Rcient administrative and financial 
powers 10 as to obviate any snags and procedural delays in the im-
plementation of the schemes. The question of posting more dedicated 
and better trained staff in the Tribal areas needs also· urgent atten-
tion of the Ministry of Home Mairs and State Governments. 

Reply of Government 

Delegation of necessary powers to the executing agencies and the 
posting of dedicated 'Staft to man the posts in the tribal areas formed 
part of the recommendations of the Maheshwar Prasad Committee 
which went into the question of personnel poliCies and n t~

tion in tribal areas. The report of the Mah.eshwar Prasad Committee 
has been forwarded to the State Governments for implementation 
and this is being followed up at a high level so that State Govern-
ments may implement the recommendations urgently. Monetary and 
non-monetary incentives are also being given to Government· em-
ployees out of allocations made to the States under the Seventh 
.l<'inance Commission, award _ 

[Ministry of Home Affairs U.O. No. 1601519182-TD(G) 
dated 11th August, 1982.] 

The Planning Commission have been constantly impressing it on 
the State Governments that in the interest Of smooth and quick im-
plementation of development programmes, there should be \J1ltIlcient 
delegation of administrative and fimmcial powers to the authorities 
at the field level. Some of the State Governments are reported 
(During the Annual Plan discussions) to have ~  taken the 
necessary steps in this direction. The CommissiOn would continue 
to pursue this with the States. 

~n this respect, the State Governments have already ~n re; 
quested to consider implementation of the r n t ~n  0 

Maheshwar Prasad Committee. This Committee, it may be mentioned. 
has made specific recommendations in the sphere of Administration. 

[Planning C ~ n O.M. No. PCIBCII5-1 (7)-80 Vol. IV 
dated 7th June, 1982]. 
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Recommendation Serial No. 11 (Para No. 80) 

Considering the precarious social and economic conditions f th 
Scheduled Tribe population, the Committee feel that the r ~ n ~ 
Rs. 3751.95 crores (Rs. 3281.95 from State Sector+Rs 47000 
r ~ SCA) made in .the Sixth Plan wiU not be adequaie to ·ov.;:= 
thell' poverty and to enable them to cross the poverty line. They, 
~ r, hope that no efforts will be .spared tf) achieve the tareet. 
181d down and that there will be no let-up in this gigantic task of 
~  reform and economic development and no limitation and con. • 
atraints so far as hUman efforts are concerned will be allowed to 
come in the way. 

Repl,-of Government 

Although the provisions in the Sixth Five Year Plan an! a sub. 
stantial step up over those in the previous plan, the Commtuion 
agree with the observation that it may not be adequate to enable 
aU the Scheduled Tribe population to cross the poverty line. That 
ambitious goal will need greater effort and time for achievement. 
Nonetheless amelioration of poverty is one of the prime objectives 
of the Sixth Five Year plan and a number of programmes have been 
undertaken for achieving that objective. 

[Planning Commission O·M. No. PC IBCI 15---1 (7) !86-Vol. IV 
dated 7th June, 1982]. 

Reeommendatlon Serial No. 12 (Para No. 91) 

The C t~ visualise that Integrated Tribal Development 
Projects (ITDPs) are the main channels through which Tribal sub-
Plan has to be implemented. The Committee, therefore, attach 
great importance to the efticient functioning of the ITOPs. From 
their on the spot study of the working of ITDPs in Orissa and 
Madhya Pradesh, the Committee are perturbed to find that the 
ITDPs are not working on right lines. The Committee attribute 
this to the non-integration of the administrative and financial as-
pects, so essential for the efficient working of the ITDPs. Thf'y need 
hardly stress that unless the administrative and financial functions 
are integrated fully the ITDPs will never be able to function di· 
ciently and effectively. . They, therefore, urge that the Planning 
CommissionlMinistry of Home Affairs should immediately strive for 
integrating the administrative and financial functions of the ITDPs. 

Replx of Govemment 

The Ministry agrees with the observation of the Committee that 
"Unless the administrative and financial functiolll are integrated fully, 



the ITO?s will never be able to fUndion eftlciently and t ~  

The Ministry of Home Mairs has, from the inception of 'the tribal 
sub-Plan approach, given adequat!! thought to this subject and has 
advised the State Governments to make ITDPs really functional by 
effecting necessary financial administrative and sectoraL integration. 
However, in some States, there has been delay in effecting such in. 
tegration. The Ministry has again brought to the notice of the State 
Governments the present recommendation of the Committee and· is 
pursuing this matter further. 

[MHA. U. O. No. 16015'a9/82-ID(G) Dt. 11th August, 19821 

Guidelines sent to the States for formulation of ITDPs envisaged 
full integration of administratiVe and financial functions. Some 
State Governments have taken initiatives in this direction, already. 
The Planning Commission/Ministry of Home A1fairs will continue 
pursuing this subject with the States. 

[Planning Commission O.M. No. PC/BC/15-1 (7)..80 Vol IV 
dated 7th June, 1982] 

R~ n  .. tion Serial No. 14 (Para NO'. 83) 

The Committee consider that evaluation of ~  work being 
done by the ITOPs is extremely impo..rtant. They regret that 
so far no evaluation of ITDPs has J>een done and only a beginning 
in 1981-82 has been made in five States to evaluate, in a phased 
manner, working of ITOPs. They feel that at least 10 per cent of 
the total number of ITDPs in the country should be intensively and 
extensively evaluated every year. The Central as well as State 
Governments should gear up their evaluation ~ n r , so that 
there is no laxity in this work. The help of the Tribal Research 
Institutes, ItlStitute of Public or Administration and the like, Univer-
sities etc. in the country can also be sought for the purpose. .. 

Reply of Government 

The States have been advised to evaluate lTDPs in a phased and 
, regular manner as suggested by. the Committee. DuriDg 1982-83, the 
Ministry of Home Affairs has sponsored' the following evaluation 
studies of ITDPs: . 

(1) One ITOP in Andhra Pradesh by Indian Institute ot Eco-
nomics, Hyderabad. 

(More studies would be sponsored depending upon response& 
from research organisations) 
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In addition, the .Programme Evaluation Organisation of the Plannln. 
Commission have also initiated steps to evaluate the following 
lTDPs:--

~. . I.T.D.P. 

I Gwnla 

II Vilhakh apatnam 

3 Katiipada 

4 ThUlc-I 

.15 J1sdalpur 

6 Banswara 

... 7 DaOudl (VaI.ad) 

_._----._ ...... _--
Dicic' 

Ranchi 

Vishakhapllthln 

•. r ~  

Thane 

Butar i 

Blnswar •. 

Vabad 

State 

Bihar 

Andhra r~ r.  

Oris. • 

Maharuhtrll 

Madbya r I ,,~  

Rajasthan 

G'liarat 

-----------._------.... --.. ---
In a Conference of Directors of Tribal Research Institute held in 

the Ministry in April, 1982, the Tribal Research Institutes have been 
advised to conduct evaluation studies of ITDPs regularly, at least 
one ITDP a year. 

(MHA U. '0. No. 16015/9/82-TD(G) Dt. 11th August 1982] 

The Planning Commission haVe asked the Programme Evaluation 
Organisation (PEO). to take up an evaluation .tudy of certain selected 
lTDPs in the country. Evaluation of other ITDPs would be consider-
ed after the receipt of the Report from the PEO. The Ministry of 
Home Aftairs and the State Governments will be advised of the views 
of the Committee regarding evaluation of at least 10 per cent of 
the total number of ITDPs every year and requested to initiate ap-
propriate action. 

[)Planning Commission O. M. No. PC/BC/15-1 (7)/80-Vol. IV 
dated 7-6-1982.] 

BecolDllU!lDdaticm Serial No. 18 (Para No. 101) 

The Committte are happy to note that Special Component Plans 
for Scheduled Castes  have been envisaged in the Sixth Five Year 
Plan for their rapid sodo-economic advancements. The Committee 
agree with the views of the Working Group on the Development of 
Scheduled C ~ (1980-85) that the Scheduled Castes constitute 
in the main the bed rock on which our society and economy rest. 
Rarely has any section of a nation contributed 10 much for 10 long 
in return for SO little. Indian societY owes the Scheduled Cutes a 
heavy moral and material debt, yet to be discharged. They feel that 



the recommendations made by the Working Group in their report 
on the subject are of far reaching importance faithful implementa-
tion of which can provide a great fillip to the otherwise very pre-
carious socio-economic conditions of Scheduled Castes. The Com-
mittee hope that the Central and State Governments will gear up 
their administrative machinery to ensure that the target set for the 
Sixth Plan are fully achieved. 

Reply of Government 

The recommendations of the Working Group Report on the Deve-
lopment of Scheduled Castes (1980-81» have been communicated to 
all States/UT and Central Ministries concerned with the development 
of Scheduled Castes for guidance in the formulation, implementation 
of t ~ monitoring of the programmes for the development of the 
Scheduled Cas.tes. They have also been advised subsequently to 
make effective use of these recommendations while formulating 
scheme'S for the Development of the Scheduled Castes. The recom-
mendation of the Committee are being brought to the notice of the 
State Governments and Central Ministries. 

[lMinistry of Home Affairs O. M. No. 16020/2/82.SCBCD III 
dated August, 82.] 

The Commission have noted the recommendation. It w,ould also 
convey to the State representatives during the Plan discussions the 
views of the Committee. _ Every effort would be made to achieve 
the targets laid down in the Plan. With the inclusiori of SC/ST 
development as Point 7 of the new 20-Point Programme, State 
Governments are being asked to effectively monitor the paCe of the 
implementation of programmes. . 

The Planning Commission have recently set up a cell under the 
charge of an Adviser to monitor tl}.e implementation of 20-Point 
Programme including the monitoring of SC/ST development. 

cPlanning Commission O. M. No. PC/BC/15-1 (7)/80-Vol. IV 
dated 7-6-1982] 

BeeommendatioD Ser:al No. 17 (Para 102) 

The ,Committee suggest that an effective monitoring and evalua-
tion sy.tem should be evolved to assess whether the results achieved 
from the implementation of various schemes under the Special 
Component Plans are commensurate with the. expenditure involved 
and benefits from those schemes accrue to the families for whom 
they are meant. 
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Reply of Goyerament 

The Ministry of Home Affairs are in full agreement. with the 
Committee in regard to the suggestion that an effective monitoring 
and evaluation system should be evolved. The Report of the Work-
ing Group on the Development of Scheduled Castes (1980-85) com-
municated to the State Government and Central Ministries in 1980 , 
contains guidelines in this regard. The specific recommendations 
made to the State Governments in this regard arp-

(i) Arrangement for concurrent, mlr.i'oring and evaluation 
must be set up covering all levels namely, the Blocka, DIs-
trict, the State and the Centre .. 

(li) Each Department/agency should be responsible for devising 
suitable reporting, evaluation and time:" correctional sys-
tems for the development programmps for Scheduled 
Castes, within this purview. 

(Ui) In respect of composite schemes the department/agency 
which has been charged with overall rE'sponsibility o! each 
programme for the Scheduled Castes, must be responsible 
for monitoring and evaluation, etc. as well. 

(iv) The staff and other requirements for enabUng effective 
monitoring and evaluation must be inbuilt in each pro-
gramme and this should be recognised as an essential input 
of the composite approach. 

(v) Officers at the policy making al},d decision making levels 
must undertak? extensive field visits to assess the impla-
menation of the various programmes for the development 

of Scheduled Castes. 

(vi) Specific evaluation of the various programmes must be 
regularly and systematically undertaken at all levels. 

(vii) Studies on the programmes of the development of the 
Scheduled Castes must be commissioned by organisation 
other than Government Departments and independent and 
expert bodies as well. 

(viii) The machinery at the block, district. State and Central 
levels should ~ strengthened to meet the demands of the 
monitoring and evaluation tasks. 

The Conference of the Chief Secretaries held on July 17, 1981, 
which discussed the various aspects of the Special Component Plan 

rt ~ r  "Arrangements for Implementation, Monitoring and 
Evaluation", streBSed upon the Arrangements for monitoring and con-
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current evaluation in respect of targets and tasks under Special 
Component Plan in physical as well as financial terms, covering the 
block, the·· district and the State. The objective was to ensure that 
on the one hand, the State Government may be able to satisfy itself 
about the tangible progress of the Special Component Plan at the 
grass root level and on the other hand be in a position to supply neces-
sary Information and feed back to the Centre. 

It was also emphasised that in the matter monitoring It is neces-
sary to review both at the level of Chief Secretary for the whole State 
and at the level of Collector for the districts. Farnny oriented pro-
grammes and basti oriented facilities were also emphasised in the 
Conference. . 

The Home Minister in his letter to the Chief Ministers of the 
States on 8 March 1982 has particularly emnhasised the monitoring of 
the programmes for the development of Scheduled Castes in the con-
text of the 20-Point Programme. 

One of the effort based criteria for the apportionment of the 
Special Central Assistance is the performance of the States in. the 
implementation of the Special Component Plan. Apart from the 
monitorfug and evaluation through periodic reports, and Scheduled 
Castes Plan discussion, officers of the Ministry also undertake field 
visits to the States in order to have an triea of the implementation 
of the various programmes for the development of Scheduled Castes. 

!:'Ministry of Home Affairs O. M. No. 16020/2/82-SCBCD III 
dated August, 82.] 

The need for establishing an effectiVe monitoring and evaluation 
system is being continuously impressed on tne States. As far as the 
Planning Commission are concerned it hat'; recently set up a cell 
under the charge of an Adviser to monitor tne implementation of the 
20-Point Programme, including the monitoring of SC/ST development 
programmes. 

~ nn ng Commission O. M. No. PCIBC/1'5-1 (7)/80-Vol. IV 
dated 7-6-1982] 

Reeommendation Serial No. 18 (Para No. 1.08) 

The Committee need hardly point out that educational develop-
ment is the pivot around which the soclo-economic progress of 
Scheduled Castes and Schedulp.d Tribes revolves. The Committee, 
therefore, feel that to bring the SehedulPd Castes and Scheduled 
Tribes education at par with other sectio,,'! of the society, more and 
more students of these communities should be encouraged to take 
advan'tage of the scheme of Post Mattic Scholarships. 



Reply of the Government 

The Government of India share the view expressed by the Com-
mittee on the need of the widest possible coverage of Scheduled 
Caste students under the scheme of Post Matric Scholarships. The 
rates have been raised and income ceiling considerably liberallsed., 
w.e.f· 1-7-1981. In view of highly unsatisfactory literacy among the 
Scheduled Cute women. the existing restrictions on number of 
wards of the lame family' was removed in favour of Scheduled 
Caste girlS. Further, the State Governments and Union Territory 
Adminstration were addressed on the subject by the Government 
of India at the very beginning of this financial year, identifying and 
pointing out various bottlenecks which came in the way of smooth 
functioning of the Post Matric Scholarships Scheme and requesting 
the States/Union Territories to take ejfective steps for early remo-
val of the same. In order to preclude financial constraints faced by 
the State Governments/Union Territories resulting in delayed pay-
ment of scholarships to Scheduled Castes/Scheduled Tribes students, 
the Government of India have released "advance central assistance" 
amounting to RB. 10.66 crores., this year, though ordinarily States 
should spend first and seek reimbursement. 

The views of the Committee expressed in para No. 18 and 19 are 
also being separately brought to the notice of all the State Govern-
ments/Union Territories for necessary action. 

!.'.Ministry of Home Affairs O.M. No. lOO2O/2/82-SCBCD-III 
dated August, 82] 

Comments of the Committee 

'l'be Committee would like to,be apprised of the detail. of orden 
issued for remcmnc restrictions on the n ~ of wards of the same 
funlb-UDder the POIIt.m.atrlc Scholartthip Scheme. 

Recommeaulation Serial No. 20 (Para No. 115) 

The Committee attach great importance to the Scheme of Pre-
matric Scholarships as they feel that the Post-matric Scholraship 
Scheme benefits only those who are able to reach Matriculation and 
continue beyond. Th!!1 feel that the outlay decided for the Sjxth 
FiVe Year Plan for the purpose will not be adequate to meet the 
need of educational development of Scheduled Castes and Scheduled 
Tribes children. They would Uke the Ministry of Home Affairs to 
impress upon the State Governments to augment their budget suit-
ably on this behalf and make efforts to bring more and more Schedul-
ed castes and Scheduled Tribes children within the educational fteld. 
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Reply of the Government 

The recommendations has been brought to the notice of State 
Governments for· necessary action. 

[Ministry of Home Affairs O.M. No.' 1&\l20/2/82-SCBCD-III 
dated August, 82] 

Under the Backward Classes Sector, the major scheme under 
Education is the award of r ~r  scholarships/Stipends and 
other educational incentives ~ books, stationery, uniforms, board-
ing grants, construction of hostels, etc. According to the available 
information the States have provided about Rs. 350 crores in the Sixth 
Plan for educational incentives in the Backward Cl'a'Sses Sector. In 
addition to educational inc;entives in the form of free books, sta-
tionery, uniforms, etc., about 25 lakh children of scheduled Caste3/ 
scheduled tribes and other backward classes received scnolarships/ 
stipends at pre-matric level, during 1981-82. This is against 16 lakhs 
of scholarships/stipends awards duririg 1980-81. 

Besides the above, an outlay of Rs. 8 crores has been provided in 
the Sixth Plan for the Centrally-sponsored scheme of pre-matric 
scholarship for children of those engaged in the so-called unclean 
occupations viz., sCavengers, tanners and flayers. As the scheme 
is being implemented on a 50 : 50 basis between the Centre and the 
States, an equal amount would be provided by the States . 

. (1P!Janning Commission O.M. No. PC/BC/15-l (7)/80-Vol. IV 
dated 7-6-1982] 

Recoinmendation Serial No. 24 (P.-. No. 131) 

The Committee need hardly emphasise that Girls hostels pre 
essential inputs for promoting educational facilities among Schedule:! 
Castes/Tribes Girls. The Committee are unhapPy to be informed 
that the scheme so far as Scheduled Tribe Girls hostels is concerned, 
has not been fUnctioning ntisfactorily. The Committee ar-a also not 
satisfied with the functioning of the scheme relating to the Sche-
duled Caste Girls Hostels. The Commilttee urge the Ministry of 
Home Affairs to keep a constant and vigilant watch on the working 
of this scheme and take corrective measures wherever I!-ecessary. 

Reply of the Government 

Under the Centrllly Sponsored Scheme of Girls Hostels for 
~  Castell and Scheduled Tribes, financial assistance is given 
to the State Governmentsj U.T. Administrations on 50: 50 basis for 
the construction of hostel buildings. The expenditure on the main-
tenance and running of the hostels is met by the State Government.t; 
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from their own funds. The observations Of the Committee have been 
communicated to the State Governmenta/U.T. AdminlttratioDl re-
questing them to improve the functioning of the Scheduled. Caste 
Girls' Hostels. 

[Ministry of Home Affairs O.M. No. 18020/2/82-SCBCD-m 
dated A.uauat, 82] 

ReeommeDdation Serial No. IS (Para No. 13Z) 

The Committee would also like the MtnJatry of Home Mairs to 
make earnest e1forta to persuade those State Governments to take 
advantage of the scheme which have not taken so far so 88 to give 
an impetus to the girls education in those states . 

• ply of Gever'IUIIeIlt 

The State Governments/U.T. Administratiops have been repeat-
edly advised to take advantage of this scheme. Whlle a few State 
Governments have taken good advantage of this Scheme, like Andhra 
Pradesh and. Tamil Nadu and very, recently Madhya Praesh and 
Uttar Pradesh., many State Governments are yet to take substantial 
advantage of itJ eyen though this Ministry have repeatedly offered 
more assistance to them under this scheme. As a result State Gov-
ernments have stepped up their provision for Scheduled Cutes Girls 
hostels and M.H.A. has fully matched large outlays. The oUtlays 
provided by this Ministry to the States for this programme 1'018 fn»m 
RB. 50.00 lakhs in 1976-79 (till which year it waa 100 per cent Cen-
trally funded) to Rs. 142.97 lakhs in 1979-80, Ra. 318,56lakhs in 1-' 
81 and Rs. 316.15 lakbs in 1981..82, funding being 50 per cent Central. 

As part of these continuous efforts, this Ministry has recently 
agaJn addr8aaecl the Chief Secretaries, PIInnJDg Secretaries, and 
Social Wellazoe Secretaries of the States for stepping their outlays 
and seeting more funds from this MiniItrY, 

\1Ministry of Home Affairs O.M. No. BC. 14011/20/82« & 
BCD-I dated the August, 1982] 

........ ........, SeriIII No. II (P ... No. lJI) 

The Committee woatld further like the MiniItry of Home Me 
to enaure that re.w8I ntion at· Sebeduled c.tet and ScbIdJIIF 
Tribes GirlB students in thegeaeral hostels is adDpted as a mltter 
of paUcy by all tbe States. 
2869 LS-3. 
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Repl, of Govenam.t 

The State GovernmentsIUmon Territory A.dmiDistrations have 
already been addreesed in the matter. The latest poaitlon as re-
gards reservation of seats for SC/'Sr in general! hostels is given in the 
Ann r ~ 

[!Ministry of Home Affairs O.M. No. BC. 14011/20/82-8C & 
BCD-I dated the August, 1982] 

ANNEXURE 

RESERVATION IN GENERAL HOSTELS FOR SCHEDULED 
CASTES AND SCHEDULED TRIBES 

1. Andhra Pradesh.-20 per cent and 5 per cent of the seats in 
the general hostels are reserved for Scheduled Castes and Sche-
duled Tribes Candidates respectively . 

• 
2. BihGr.-In hostels run by the Deptt. of Social Welfare after 

giving accommodation to the students of Scheduled Castes and Sche-
duled Tribes, the vacant seats are fllled up from students of other 
castes. There is no provision for reservations of seats for Scheduled 
Castes and Scheduled Tribes students of Pre-matric and Post-Matrie 
Classes in the general hostels, aided by the State Government and 
by the different societies. But such students get admissions in these 
hostels. 

3. ~ t . T r  are no rules for reserving seats in hostels for 
Scheduled Castes but they can get admission in any hostels. There 
are no restrictions and neither any ~ for hostel accommo-
dation to Scheduled Castes in the State. 

4. Himachal Pradesh.-Who intend to utilise hoatel facilities, 
where available, are allowed admission in these general hostels 
attached to some institutions and candidates belonging to Scheduled 
Castes and Scheduled Tribes are not denied admission in these 
hostels. 

5. Jammu & Kashmir.-No restriction is imposed on the admis-
sion of students belonging to· Scheduled Cute and Scheduled Tribe 
in various hostel attached to different colleges in the State. Sub-
ject to availability of accommodation, admission to hostels is made 
without any d1acrimInation of caste. 

8. Kamatak4.--35 per cent seats are reaerved for Scheduled 
Castes and Scheduled Tribes students. 
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7. r . .~ S per cent seats in collegiate boatels 11'8 rtIIl'Vecl for 
Scheduled Castes and Scheduled Tribes students. 

8. MtJdhga PTcIdesh.-15 per cent &: 20 per cent Beats are reserved 
for Scheduled Castes and Scheduled Tribes students. 

9. Man.ipur.-More than 90 per cent pre-matric as weU as post. 
matric students boarding Govt. as well as Govt. aided hostels In the 
Hill Districts are Scheduled Tribes and as such the question of 
ensuring proportion reservation in general hostels for Scheduled 
Tribes, students need not arise. In the Central Valley DistrictR 

50 per cent of the seats in the Govt. hostels are reserved for Sehe-
duled Caste and Scheduled Tribe students. There Is no voluntary 
hostels aided by the State Government. 

10. Meghalaya..-The population of Meghalaya is predominantly 
Scheduled Tribes and Scheduled Castes population is very negligible. 
There is no problem for reservation of seat in hostels for Scheduled 
Castes and Scheduled Tribes students. 

11. Nagaland.-Nagaland is predominantly a Tribal State I1nd u 
such. hostels in colleges and schools are mainly for tribal IItudents. 
The question of reservation of seats for them does not arise. 

12. Orissa.-10 per cent seats are reserved for Scheduled Castes 
and Scheduled Tribes students in all the general hostels of the 
State both at the pre-matric and the post-matric level. 

13. Punjab.-There is neither reservation for Scheduled Castes in 
hostels in the State nor it is needed as no restriction on caste basis 
has ever been notified in this State. 

14. Tamil Nadu.-The State Govt. of Tamil Nadu has stated that 
the Director of Collegiate Education has issued detailed instructiOn 
to all the Heads of Colleges both Govt. and private in regard to 
reservation of quota for Scheduled Castes and Schectuled Tribes 
students fOr admission in colleges and Central Hostels. 18 per cent 
of seats are reserved for candidates belonging to Scheduled Castes 
and Scheduled Tribes and 31 per cent to the Backward Classes. 

15. Tripura.-The State Government of Tripura has Informed 
that 13 per cent and 29 per cent of total seats in general bo8tel have 
been reserved for Scheduled Castes and Scbeduled Tribes reapec-
tively.-

16. Uttat' .Prade.h.-18 per cent seats are rel81'V8Cl for Scbecluled 
Caste students. 
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17. We.t Bm9111.-15 per-cent ~ 5 per cent IeAts .are reserved 

for SC and ST students respectively. 

18. And4man & NjcObcir l.lcncb.-Population is ScbecNledTribes. 
No problem of reservation of seats to Scheduled Tribes students. 

19 .. ANMCMl Pra.desh.-General population of Arunachal Pra-
desh are ln08tely Scheduled Tribes. Hence separate reservation for 
them is not C9nsidered necessary. 

20. ChandiQarh.-The Union Territory has informed that the 
suftlcient hoatel aceommodatlDn is available in hoItels and no st.w.ent 
belonging to Scheduled Castes/Scheduled Tribes IuuJ been denied 
seat in any of the hostels in Chandigarh. The steps are, however, 
being taken to introduce reservation for Scheduled Castes/Sche-
d'Uled Tribes students in the General Hostels. 

21. Dculr/l & Nagar H/lveli.-All students belonging to Scheduled 
Castes and Scheduled Tribes and other Backward Classes are 
admitted. 

22. Delhi.-Recommendations of the Committee appointed by 
Academic Council of University of Delhi on reservation of accommo-
dation in General Hostels for Scheduled Castes and Scheduled 
Tribes students are as follows:-

1. That 10 per cent reservation of seats may be made in the 
hostels for SC & ST students. 

2. Almost of seats in Hostels to SC lit ST .bould be based on 
merit of students of each college and amy such should be 
considered for Hostel accommodation whose parents are 
not residing in Delhi. 

3. ~ t  remaining unfUled in this reserved category after the 
expif)' of last date for ac:lmiaaion will be trated as open 
seat and offer to other stw:lenta. 

The above will apply to Hostels maintained by Delhi Uni-
versity as well as those of the colleges. . 

23. Goa. Daman &Diu.-This Union Territory does not have an 
-appreciable percentage of Scheduled Caste " ScMdulad Tribe popu-
lation. '!'.be .t ~ at . r ~g reservation aecomm_tion to 
~ r. ng stueJenti has never any time poeed a problem. However, 
directions issued to all the General Hostels run by Government and 
also voluntary orpnisatlons ~ ng aid from Government no 
regeTVe aecOmmodatlon for SC and ST students. 
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24. ~~. A  the n ~ t nt  of tbls ~ n Territory 
~ claalfted as Scbeduled Tribes. AD. itudentri ire eligible for 
I1d'iDfi11011, fa _ MItelI; Thire ts no DIId for reaervaticm. in thete 
~. 

25. MUoNm.-All the' students Of ltIJzoram. belong to ST as such 
no ltepaft1:e seats are reMned. 

26. Pondiehe,..",.-Since adequate ac:commodation facilities are 
availeltle DO problem has arisen regarding accommodation to the 
&!8eduled Caste students in this Union Territory. However, in all 
the h08tele run by the Department for the Welfare of Scheduled 
Castes where free boarding and lodging facilities are provided for 
the students studying at pre-matric and poat-matric levels, 80 per 
cat of the seats are reserved. for the Sched.uIed Castes students 1& 
the remainiag 20 per cat of seats are allotted to non-Scheduled 
Castes students to avoid segregation; 

'l7. GuiCl1'Ct.-lS per cent and 5 per cent seats are narved for 
Scheduled Castes and Scheduled Tribes for adnrlIaion to college 
hostels. 

28. M'4harashtra.-Question of reservation in general hostels fv 
Scheduled Caste and Scheduled Tribe does not arise. Appropriate 
percentage of reservation of seats has been made by the State Gov-
ernment for Scheduled Caste students in the Govt. hostels. 

29; Allam Govt. Colleges Vol. OrganiAtiOii 
--__ • _____ •• .~ _. ______ • _, __ 0' 

SIC 8.5% 7% 
S/T(P) 8.5% 10% 
SIT (H) 4.5% 5% 

The recommendati'on Nos. 24, 25 & 26 have been brought to 
the notice of the-State Governments. They have been ach1_ to 
inftlate appropriate steps to promote edueatiOll8l c:Ievelopm8Dt partt-
eubirI,. that of girlS' as per' tJ. .blletvadODf Of the Comadttee. 
The allocation for construction of girls hosteta has heeD increlJ-

ing from year to year in recent years:----.:..._--==-------=-----_:...-_--:---._-_ ..... --------
Year AJlocdtion. (lb. j" l41cU) 

198().81 

1981-82 

45.00 

80.00 

l0a.83 9O.to 

ruHA UO No. 1601519/82-TD(G) Dt. 11th Aupt, 1182] 



32 

-""'mendatlo,n Serial No. Z8 (Para No. ttl) 

The Committee are happy to note tbat progreu made by the r ~ 

examination training centres has been encouraging and almost all 
the reserved posts for Scheduled Castes and to a large extent for 
Schedilled Tribes in the Indian Administrative Services. Indian 
Police Services. other Central Services etc. are being filled up by 
candidates of the Scheduled Castes and Scheduled Tribes for the 
last many years on account of these centres. They are, however, 
dlsappointed to note that so far 17 States and 2 Union Territories 
have been provided financial assistance for arranging coaching 
facilities to Scheduled Castes/Tribes candidates through r~

nation centres. The Committee feel that the ~ n t n train-
ing centres can help a great deal in improving the intake of Sche· 
duled CasteslTribes in the Central as well as State Services. They, 
therefore. desire that the pre-examination training centres should be 
established in all the States and Union Territories. They would 
like that arrangements for training of Scheduled CastelTribe candi-
dates residing far away from the State capitals also be made witb 
the local reputed training centres run by the private organisations 
so that Scheduled Caste/Tribe candidates residing at remote dis-
tant places can avall of this facility. The Committee also suggest 
that the feasibility of opening study centres in the University cam· 
puses where both residential and tuition facilities are available 
should be examined in consultation with the University authorities. 

Reply of Govemment 

The Scheme of ~ n t n Training for Scheduled Castes 
and Scheduled Tribes has since been expanded manifold, as a result 
of this vigorous efforts made by this Ministry with State GovM. and 
Universities. The number of Centres set up/sanctioned rose to 
23 in 1978-'19, 25 in 1979-80, 30 in 1980-81 and 47 in 1981..a2. More 
such centres are beiDgaanetioned in 1982-83 also. It is proposed to 
give more coverage to thIs scheme so as to enable more and more 
SC/ST candidates in all parts of the CO'Untry to take advantage ot 
this programme. The number of such centres is likely to go up 
further. These centres have by now been set up in almost all the 
States and in the UTs of Delhi and Pondieherry. . 

Univ:ersittes have with them necessary infra-structure like class 
room/hostel accommodation, expertise teaching -faculty, library I 
medical facilities etc. Vice chancellors at all the UBiversitits were 
addressed by this Mintstry to participate in this programme. with 
the funding provIded by this Ministry. As a result, the number of 
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participating UniverslUes, in respect of whom unctions have been 
~  l'OIe from 2 88 on 31-3-81 to 11 as on 31-3-812 and to It u on 

~ . Many more Universities are expeded to be IUCttoaed 
schemes in the, near future. 

(wmstry of Home Affairs O.M. No. BC. ltoll/20/82-8C & 
BCD-I dated the August, 1982] 

BecGmmeDdation Serial No. 3G (Pan No. 148) 

The Committee need hardly point out that the Tribal Research 
Institutes can play a vital role not only in identifying various 
problems confronting the Scheduled Tribe communities inhabiting 
tribal areas of the country but they could also study the impact ot 
tribal development programmes on the soclo-economic Ufe of trlbals. 
The Committee hope that the Ministry of Home Mairs w1l1 initiate 
action to see that the Tribal Research Institutes are properly equip-
ped and adequately strengthened to undertake the functions ex-
pected of them. The Committee also suggest that the studles con-
ducted by these Institutes or the conclusions arrived at by them 
should be fully taken note of by the planners and the implementing 
authorities while formulating and executing programmes for the 
tribal development. 

Reply of Government 

The Ministry agrees with the recommendation of the Committee 
The Ministry of Home Mairs reviews the programmes of the 
Tribal Research Institutes ordinarily every six-months at a Con-
ference of Directors of Tribal Research Institutes. The recommen-
dation of the Committee has also been brought to the notice of the 
State Governments. The Ministry have been taking steps from 
time to time to equip and adequately strengthen the Tribal Research 
Institutes by providing necessary funds under the Centrally Spon-
sored Programmes as also giving guideJJnes and dlreetiODl f1'om 
time to time. 

L1MHA. U. O. No. 16015/9/82-TD(G) Dt. 11th August, 1982] 

1IeeomJDaadau.. Serial No. 38 (para No .• ) 

The COmmittee emphasise that the personnel employed in the 
iPlJ)lamentation and evaluation machinery of Central • wen 8IJ 

State Governments should be well conversant with the neecII of the 
day and should not be frequently trlDSferred an promotion or 
otherwise 80 that there is continuity in their work. 
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, ''l'be MlDiItry of BOIDe Mairs share the concern ~, Com-
mittee abOllt the need for the posting of suitable ~  for the 
implementation and evalQ,ation of programmes for the Seheduled 
Cutes '~  the need also for their continuity. The Report of the 
Working Group on the Development of Scheduled Castes during 
Sixth Plan (1980·8f;) which has also macie siIftiJar recommendations 
_ be.,. n~ to the States aPQ Central Ministr:iQa for piclanee. 
The matter is also being pointed out to the States' fro!n ~ to. time, 

[Ministry· of Home Affairs a.M. No. ~BC ·II  

dt. August, 82'] 

'nIe Ministry of Home Aftairs agrees with the oblervations of 
the Committee that the personnel .employed in impleDWlltatioD and 
evaluation machJnery Of Central as well as SWe-Govenaments 
should; be weU conversant with, the needs of the day aud should not 
be· frequently traDSferred. on promotion or otherwise so that there 
ia continuity in their work. 

The posting of dedicated staff to man the posts in the tribal areas 
formed part of the recommendations of the Maheshwar Prasad 
Working Group (1980) which had gone into the question of admin-
istriltiYa arran;emea.ts and peI:BODD8l, policies in tribal ueas. Soms 
of the aspects covered by the aforesaid Group ware:-, 

(i), administratiVe arrangements in the Centre and the 
States for implementation of tribal development pro-
grammes; 

(ii) improvement in administrative st.ructure. per.sonnel 
'poUciel includill8' creation of suJ>cadres eDJU.ring conti-
nuity of tenure at different levels of administration, re-
cruitment' of local candidates etc.; and . 

(iii) placem,nt policies in tribal areas ensuring, proper selec-
tion and training of right quality of penonnel. 

The report, of. the Mabeshwar Prasad Working Gmup WI8 for-
warded to the State Governmenta for bnplementatton aDCI this is 
being' followed up at a 'high level 80 that the State Gowmments 
may implement 'the reeommendatloDl expeditiously. MMletIry and 
non-monetary incentives are also being given to Government ern-
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pIoyees out -of allOcations made to the States under 'tDe Seventb 
Finance Comm'ission Award. .. 

The observations of the CorruruUee are being communicated to 
t~ t t rn . 

[MHA. . ~ No. UlO1sltl82-TD(G) Dt. 25th August, 1982] 

_ ....... tioD SerIal He. 40 (Para 286) 

The COmmittee should like the Planning Commission and the 
Miat8try of Home Afi.lrs to impress upon the implementing 
autlaorities that their progress reports should be objective and com-
prehensive tmllcating clearly the results achieved and are submitted 
well i,n time. Tbe Committee attach a great importanee to the 
~ reports as they consider them to be the only mechanism 

througl1 which the progress made in the implementation of various 
welfare schemes can be watched. 

Reply of Government 

Every effort is being made to ensure that appropriate and ade-
quate mechanisms for monitoring and evaluation are established in 
relation to the Special Component Plana for the Scheduled Castes. 
The Special Component Plans whlc:h contain numerous schemes fOT 
the development of Scheduled. Castes are diSC'l1SSed and reviewed 
along with the State Plans as part of the Annual Plan exerciae. 
Further in the context of the 2O-Point Programme, the Mfn1atry of 
Home Affairs have addressed the State Governments to send periodi-
cal. reports (monthly and quarterly). Ministry of Home AftaiX's are 
making all attempts to ensure that these reports are received in 
time and properly analysed to assess the progress of the schemes 
under the Special Component Plan for the development of Sche-
duled Castes. . , 

[Ministry of Home Affairs O.M. No. 16020/2/82-SCBCD-DI 
dt. Augmst. 821 

As the nodal Ministry, the Ministry of Home Mairs reviews 
the programmes from time to tune with the representatives or 
State GovernmentslUnion Territories and Central Ministries. They 
are also advised to submit progress reports, conduct periodlcal 
appraisals and review/monitor the programmes relating to tribal 
development. The Ministr'1's reply given to recommendation No. 137. 
containing infonnation regarding calling for monthly and quarterly 
proeress reports in the prescribed pro-fonna from the implementing 
authorities may also kindly be referred to. The ob&ervationJ of the 
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Committee will be communicated to the State Governments for 
instructing the implementm, authorities. 

[MIlA. U.O. No. 16015/9/82-TD(G) Dt. 25th August; 1982] 
The Planning Commission have taken note of the recommen-

dation. The need for objective and comprehensive l'eporting of the 
development programmes is already being impressed on the imple-' 
menting agencies. The inclusion of the development programmes 
for Scheduled Castes/Scheduled Tribes in the 2o-Point Programme 
shows the importance attached to this programme by the Govern-
ment. The Committee's recommendations in this regard would be 
commended to the State Governments/Central Ministries. 

[Planning Commission O.M. No. PC.IBCI150-1 (7) I80-Vo1..IV, 
dated 7-6.82J 



CIIAP'I'EB m 
RECOMMENDATIONSiOBSERVATIONS 'WHICH THE 

COMMlTl'EE DO NOT DESIRE TO PURSUE IN 
VIEW OF THE GOVERNMENT REPLIES 

Reeommendat:on Serial No.3 (Para No. 38) 

Article 46 of the Constitution enjoins on the State to promote 
with special care the educational and economic interests of the 
weaker sections of the people, and in particular, of the Scheduled 
Castes and. the Scheduled Tribes and to protect them from social 
injustice and aU forms of exploitation. The Committee {eel that 
in spite of the above Constitutional obligation, the magnitude oC 
the problem faced by the Scheduled Castes and Scheduled Tribes 
in the country has not been fully realised in view of the fact that 
the provisions made in the Fifth Five Year Plan for the socio-
economic development .!of these communities were grOS'Sly inade-
quate. While making provision, Government should have con-
sidered that by tackling the problem of the economic development 
of Scheduled Castes and Seheciuled Tribes, they would be signifi-
cantly solving the problem of removal of poverty and reduction or 
under-employment and unemployment in the country. They are 
of the vi'eW that the provisions in the Plan for the betterment of 
socio-economie life of the Scheduled Castes and Scheduled Tribes 
should have some relation to their population in the country and 
their socio-economic position in the society. 

Reply of GoverIIJD .. t 

The special Central assistance for tribal sub-Plan has been of 
the following order:-

Fifth Pian 
Sixth Plan 

Rs. 190 crores 
Rs. 470 crores 
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2. The .flow from State Plan to tribal sub-Plan has also been in-
creasing from year to year. The following tentative outlays would 
show the trend: 

Flow 01 funds to tTibc" B'ld7.:Pl4n in 17 States and 2 Union 
TeTritories 

-----------, 
Yeal 

1974'79 . 

1!)74-75 . 

1975-76 . 

1976-77 . 

1977-78 . 

1978-79 . 

1979-80 . 

1980-85 . 

1980-81 . 

IgSl-811 . 

IgSa-83 •  . 
(Eltimated) 

(R,. in crores) 

8t'ate/UT Plow 'C ~ g 
Plan to tribal 

IUb-Plan 

16505·88 8,&.08 5.19 

18.t,;60 ~ .  1.27 

~ .  7a.07 3'07 

31S16·Q5 180·73 5.711 

4193·g8 147.46 5.90 

'4991.114 332.114 6.66 

5081",6 ~.  7.77 

411390·60 3549·34 8.37 

65116.115 488.41 7·48 

7402.19 8.03 

3. In arriving at this flow, the majority of the States have 
followed the rationale and percentage of total population covered 
in the tribal ~ n area to the population of the State. The 
Ministry has been advising the State Governments that the .flow 
from the State Plan to tribal Sub-Pl8n should have relation to their 
population in the State and al80 that some weighta18 should be 
given to the aocio-economie backwardnerss of tribal groups. 

[Ministry of Home Affairs U.O. No. ~T  

dated 11th August, 1982J 
The Planning Commission fully recognise the need for provision 

of adequate funds for Scheduled Castes Component Plan(l'ribal 
Sub-Plan and for other backward c1uaes. The »rovisions made in 
the Sixth Five Year Plan have, theNfore, been considerably stepped 
up as compared to those in the previous Plan. It is possible that 
even these may not be considered adequate in view of the enormity 
of the problems faced by the w8lli:er sections Of our society. But 
cons1derlng the overall availaWUty of funds, absorption capacity of 
the sectors related to their development and the need to proVide fer 
adequate outlays for infrastruC!t.\u'al development-without which 
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other inveatIDeDts may become infNctU01IS-mlx1mUln poaa1ble 
outlays have-been pro\'iAW tor tbeIe IMIdora in the current PIa. 
S~  .n~ A tt n~ for both Scheduled Cua. and 'l'rtbI1 
Sub-Plans aIDOuotln. to Ba. 1070 croreabas been provided in the 
~ Five ·Year PlN1 in addition to the flow of lunda from the State 
Plans which are estimated to be over Rs. 7000 crores. 

[Planning Commission O.M. No. CIBCI ~  Vol. IV 
dated 7th June, 1982]. 

Conamea.ts of the Committee 

A1thCMWh the Commlttee's reconunenclation is wide in scope, the 
reply of the Ministry of Home Aftairs .. merely eon8ned to tile 
flow of faads fctr the Tribal Sub-Plan. The Committee desire ht 
the flow of funds for the bettermeDt of soeio-economie life of both 
the SdaedkIIed CasIes and Scheduled Trfbes should, a. nearly lUi 
po8Iible, be in the same proportion as the popul.tion of these Com-
munities bears to tile total population of the State/Urnon Territory. 

ReeoJllmeadation Serial No.8 (Para No. 56) 

The Committee are happy to note that in the Sixth Five Year 
Plan focus has been laid on the raising of socio-economic conditions 
of the Scheduled Castes and Scheduled Tribes and the schemes 
envisaged for execution c:luriDg the Plan period are expected to take 
at leut half of their population above the poverty line. However, 
looking to the inadequacy of funds allocated for the purpose the 
Committee apPI"ehend that it may not be possible to achieve the 
objective in view. They feel that investments of a much higber 
order are necessary if improvement to the desired level is to be 
brought about the socio-economic conditions of the Scheduled 

Castes and Scheduled Tribes. 

Reply of Government 

The Ministry share the Committee'li concern for the allocation 
of adequate funds for the economic development of the Scheduled 
Castes. The Special Component Plan for the Scheduled Castes ~ 
the Special Central Assistance to the Special Component Plans 
the States are mechaniSms inteDd,d to draw larger outlays fromrithe 

M·  . t' in their va ous general plans of States and Central mls fie'S Sebeduled 
sectors ift.ter eUe for the economic development of the ..I,-t 
C I '. tha th . will be ftows tram UIB---
_tes. It is envisaged . t ere t for eft.bling Sehe-
sectors of the general Plans which are relevan 
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duled Castes families to cross the poverty line: such sectors and 
programmes include the IRDP, cottage and village Industries 
NREP, programmes of Departments/Organisations dealing with 
Fisheries, Handloom, HandIcrafts, Leather, Small Scale Industria 
etc. In addition, there are floW'S from institutional finance which 
together with governmental. and other funds really represent the 
allocations for the economic development of the' Scheduled Castes. 
The Special Central Assistance to the Special Component Plans 
which was introduced in March 1980 is intended to motivate the 
States to put in larger outlays for the Scheduled Castes from 
different sectors and programtne'lil. This further helped by the fact 
that the Special. Central Assistance is apportioned on effort-based 
criteria. The Special Component Plans of the States and the 
Union Territories have begun to improve after the introduction of 
the Special Central Assistance. 

[M.H.A. O.M. No. 1602012182-SCBCD III 
dated August, 1982] 

The recommendation is being brought. to the notice of the 
Planning Commission and the Ministry of Finance. 

[MHA U.O. No. 1601519182-TD(G) 
dated 11th August, 1982} 

The Commission are fully conscious of the' need to provide the 
maximum amount of funds for the development prograMmes of 
weaker sections, including the Scheduled CastestScheduled Tribes. 
It is with this end in view that very substantial financial outlays 
have been provided for Integrated Rural Development Programme, 
National Rural. Employment Programme, Minimum Nee<h Pro-
gramme, Sp'ecial Component Plans for Scheduled Castes and Tribal 
S ~ n , in the current Plan period. In the current Plan, it is 
envisaged that besides the Plan outlays, considerable flow of funds 
would come from financial institutions. To that end the Banking 
system is being geared to particularly take care of the population 
below the poverty line. This is being specifically emphasised in 
the programmes meant for Scheduled Castes/Scheduled Tribes. 
It is hoped that proper utilisation of funds would help in improving 
the life of these segments of our population. 

[Planning Commission O.M. No. PCIBCI15--;-1 (7)-80 Vol. IV 
dated 7th June, 1982]. 

Recc.....,..cIation Serial No. 10 (Para No. 81) 

The Committee note that on the Tribal Sub-Plan during the 
Fifth Five Year Plan, Bs. 753 crores under State Plan and Rs. 165.11 
crores under the Special Central Asststance had been spent, but a 
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very iDslgn.lflcant amount i.e. only 5 per cent had gone to family 
oriented IChemes 80 tar as tribal Development is concerned. Though 
the focus in the Sixth Five Year Plan has shifted to family oriented 
schemes, thecomm:lttee :feel that for rapid sodal and economic 
development of the tribal people the moat important and urgent 
task which needs to be attended to is the elimination of exploitation 
of trlbals in aU forms, like land tanure money-lending debt-
bondage, excise, forest, labour etc.' , 

Reply of Goverameat 

It is conceded that during the Fifth Five Year Plan period' 
family-oriented schemes received less emphasis than family-onent-
ed schemes. This was necessary as ieastructure development is an 
indispens1able support to socio-economic 'development of families 
However, a shift has been effected in favour of family-benefitting 
programmes in the current Plan period. Since the famlly approach 
was introduced recently and funds have already been committed to 
other capital intensive and infrastructural development sectors. It 
may still not be possible for the States to channeliae all the fUnds 
required for family-oriented programmes. But funds are available 
to enable a fixed number of tribal families to cross the poverty-line, 

In particular, during the Sixth Plan it has specifically been 
provided that programmes should be so orientedjimplemented 'So as 
to raise atleast 50 per cent of the Scheduled Tribe families above 
the poverty line. Elimination of exploitation continues to receive 
priority attention. Land transfer regulations, rehabilitation of 
bonded labour treatment meted out to tribal migrant labour, excise 
polley, str.engthemng of CQ-:operative structure with a view to elimi-
nate money-lender and traders, and organisations of forest labour 
cooperative societies are measures which are continuously being 
reviewed by the State and Central Government. 

[MHA. U.O. No. 16015 I 9182-TD (G) 
dated 11th August, 1982l 

The Commission are in full agreement with the observation of 
the Commlttee that the most important and urgent task for the 
development of tribal is the elimination of exploitation of tr ~ .  
in the sphere of land-tenure, money-lending, debt-bondage, exCise 
etc. State Governments have included schemes in their Plan pro-
P'IIUm.ee for takin, corrective action in the above areas. The pro-
il'eIa of the meaures envisaged is revtewed. during Plan dJICUIIionB' 
With the StatesiUTs. The Home Ministry and the Planning 
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Commission ~  discuu these issue!l with the State re-
presentatives in f!Ver1 Plan dilCUlliOllB. 

[Planning Commil8ion O.M. No. pClBCI1$-l (7)-80 Vol. IV 
dated 7th June, 11182] 

Comments of the Committee 

The Committee would like to be apprised of the measures taken 
by Central and State GOYel'lllM'nta for elimination of exploitation ot 
trlbals and the success atbieved in this regard so far. 

RHoIameadatloD Serial No. 23 (Para No. 121) 

The Committee consider that the ratio of one set of books for 
medical,'engtneering courses to seven students is quite inadequate. 
In view of the fact that Scheduled Castesfl'ribe students are unable 
to 'Rcquire books for medical/engineering courses due to their weak 
economic base, it becomes imperative for the Central/State Govern-
ments to ensure that latest books on the subject are provided to 
them at State expense and for this purpose the ratio in any case 
should not be more than one to three. The Committee would also 
like the Ministry of Home Affairs to ~ t  the working of this 
scheme to find whether it has made any impact on the educational 
standards of the Scheduled Caste and Scheduled Tribe students. 

Reply of Government 

The Ministry of Home Affairs have recently in August, 1982, 
made the following modifications in the existing Centrally Sponsor-
ed Book-B'ank Scheme for SCjST students in Medical/Engineering 
Colleges: 

(1) The cost of one set of books ,has been increased from 
Rs. 2300/-to RI. 5000/-. 

(2) ,One set ,of books is now allowed to be utilised by 4 
students as against the earlier number of 7 students; and 

(3) T~ life period of one set of book has been fixed at three 
years. 

Necessary action is being taken to evaluate the working of this 

scheme. 

[Miniatry of Home Affairs O.M. No. 1802012182.-SC BC III 
dated August, 198Zl 
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Comments of the CommIttee 

!'he Committee would like to be apprised of the result of evalua-
don of the worJdaa of the Book BalIk Scheme. 

The Committee also feel that ODe set of books for , students is 
not at aU sddent. In their view it would be ideal to have one set 
of books for each student but tUi sueh tbne this tHlet is achieved 
the ratio show.. ill DO ease be more than one to three. 

Beeommendation (Serial No. 34 Para No. 183) 

The Committee visualise that Development Corporations can' play 
a very important role in supplementing the national effort ot 
raising the economic status of Scheduled Castes and Scheduled 
Tribes and in helping to take them above the poverty line. The 
Committee are fuomly of the opinion that earnest and sincere dorts 
should be made to make these corporations function properly and 
in consonance with the objectives underlying their estabUahment. 
The Committee note in this connection that the MinIstry of Home 
Affairs has made certafD. suggestlODI for the Improvwmeat It till 
working of the Scheduled Caste Development Corporations. They 
hope that these suggestions will be implemented in letter and .pirit 
so that these Corporations function e1!ectively and become ecOJlO. 
mically viable units. It is also imperative that the Corporations are 
manned by dedicated personnel for proper implementation of Gov-
i!lllIXlf'nt policies and programmes. 

Reply of Government 

The Ministry of Home Affairs recognise that the Scheduled cute 
Development Corporations can ~  an important role in the 
economic development of tbe 'Scheduled Caste families. The States 
have also been advised to pose dedicated and competent personnel 
to these Corporations. The Prime Minister has alIo in her letter No. 
281-PMO/80-dated 12.-3-1980 to the Chief Minister., emphuised the 
bnportance of a suitable and appropriate personal polley, ~ 
observations of the Committee are being brought to the notice 0 
the State Governments and of the Government of India's Directors 

'On the Board of these CorporatioDl. 

[Ministry of Home Mairs O.M. No. 1802012182-SC-SCtD982m] 
dated August, • 

- LS-4. 



44 

Comment. of the Committee 

. Tile Committee "e tIIat .. MiDista7 of Home AIraIr. should 
ensure that Scheduled Caie De ••• , ... t CeIrpona .... are ftDanelaB,. 
8OUilld. Such Corporations should .110 be formed in the Stat .. wllere 
tile ....... net 1teeB set up SO far. 

t ~ t n (Serial No. 36 Para No. 11$). 

The Committee further suggest that the question of entrusting, 
financial functions to Scheduled Tribes Development C r r t n~ 

should also be considered in all aspects so that efforts made by 
LAKPS in tbis behalf could be further supplemented. 

Reply of. GoveI'D1Ilent 

The Scheduled Tribes Development Corporations, unlike the 
Sc:beduled Castes CO!'pOrations are mainly functioning as the apex 
bGcIies of the LAMPS for marketing of surplus agricultural produce 
and minor forest produce. For credit purpose, the LAMPS are 
plaerally .... 'ated.to the Ceoperatiw Banks. . tn areas where line 
Qf credit is choked as Central Cooperative Banks are weak, Tribal 
Development Cooperative Corporation could undertake this function 
by having direct linkage with NABRD (National Bank for Rural 
Development) . 

[Ministry of Home Affairs U. O. No. 16015,'g.'82-TD(G) 

dated 11th August, 1982]. 

Comments of the Committee 

'ftle Committee cIetdre the Ministry of Home Atlairs to write to 
tile concerned State Govenunellts 10 that in are .. where CenJral Co-
operative Bank. are waak.'I'rH»al DevelopJDeDt Corporations ~  

direct linkage with National Bink for Rural Development for t)l.e 

,1U'pOIe of eredit. 

1&eeomIu."n (Serial Ne. 31 Para No. 201) 
The Committee need hardly point out that aU the PlarmiDg wW 

have little impact on the amelioration of socio-economic conditions 
of Schedu.led Castes aliji SebeclU1ed Tribes if the ~ nt t n 

Gf the ,chemes initiated for their welfare is not monitered ana 
evaluated timely and properly. The Committee' n ~ that 
time has come when what has been done during the previous plan. 
mould be taken stock of so that the impact of outlays provided and_ 
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expaDditure iDeurrad.o far to beUer tbe UviDc. aoadit.ioDl 01 
Scheduled Cute. and Scheduled Tribes could be "'lied. ThI· 
Commitilae have feas0D8 to believe that moet of the flnancial r.-
sour .. in the vanoUl plans have been fritterecl away ADd the ... 
flts have not accrued  to the familiel of Sheduled C.tes(rribel GUI 
to very weak implementation and evaluation Machinery available 
with the Central as well as the State GoVtrDlD8l1ta. &  • flnt ... 
requisite, the implementation and evaluation machinery available 
with the Planning Commission, Ministry of Home Affairs and State 
Governments has to be geared up to meet the needs of the situH' 
tion. The ComIIlittee atrongly stress that evaluation should be dono 
more intensively and objectively and on regular basis to find out 
whether beneflta of plans have actually percolated to the families 
of Scheduled Cutes and Scheduled Tribes for whom they were 
intended. 

Reply of GoV8J'IUDeDt 

The Ministry of Home Mairs are in full agreement with the 
Committee . that there is a need for the timely and continuOUI 
monitoring and evaluation of the ftow of benefits to the Scheduled 
Cutes from the . developmental prograJllDUHl. Ministry of Home 
Affairs has set up a small Monitoring Wiq recently. Thi, upect 
bas been impressed upon the State Governments during discussiolll, 
. throurh letters and on tour.. The Report of the Wosldng Group on 
the Development Of Scheduled Castes during the Sixth Plan (1980-
85) which contains a specl1ic chapter on this aspect has been 'Com-
municated to the States/U.Ts. in 1980 tor their guidance. The Home 
Minister on 8-3--1982 and the Home Secretary on 11-5-1982 have alllo 
written to the State Governments in this regird. This is being 
repeatedly emphasised to these State Governments. 

[Ministry of Home Aftairs O.M. No. 1602012182 

dated August, 1982] 

The Ministry of Home Mllirs Ilgrees with the recommendation 
8f the Committee on the need for intensive, objective and regular 
evaluation of prog:ranunes and schemes for development of sche· 
duled tribes. The Miniltry is of the opinion that adequate monitor· 
ing -and ewluaUon arrangements are essential to have a complete 
and authentic picture Of achievements in the tribal areas ud 
~ t  of benefits accruing to the people on account of implemen-
tation of varlo1J8 development programmes· 

, .. and Evaluation was ad up by 
A Working Group on MonitoriDl the Gov-

the Home Ministry in 1978 which submitted Its report to 
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ernment in 1979. This report was accepted by the Home Mini'Stry 
aad circulated to all the State Governments and Central Ministries 
with the advice that they should organise a monitoring system 
Although the necessity for orpnising such a system has been 
emphasised from time to time, the system is stu! weak and has ~t 
to emerge clearly and develop both in the States and Central 
Ministries. Similarly, 1ldequate attention to evaluation also has 
heen lacking. The matter is being pursued. 

In Jan}18ry, 1982, a new 2O·Point economic programme was 
commended to the nation by the Prime Minister. This new pro-
gramme contains important select sectors largely to be Implement-
ed by the State Governments. Point seven of the programme seelu 
to accelerate development of scheduled tribes. This is sought to be 
achieved. through effective implementation of the tribal Sub-Plans. 
One of the main objectives of the tribal development is to enable 
50 per cent of the scheduled tribe families to cross poverty-line in 
the Sixth Plan period through family-oriented 'and areas develop-
ment programmes. 

The Ministry' in consultation with the Planning Commi'BSion has 
initiated action for monitoring of tribal development programmes. 
For this purpose, the Ministry has asked the State Governments to 
submit monthly progress reports indicating the number of scheduled . 
tribe families economically assisted every month through IRD and 
non-IRD programmes. The Ministry has also prescribed detailed 
guidelines and formats for obtaining quarterly progress reports. 
These seek information on financial and physical achievementll 
sector-wise. 

Flow of information from States regarding the achievements 
under difterent headsj'sectors of developments has not been forth-
coming according to prescribed formats. As stated earlier, this is 
because a well-organised. system has not yet come up in the States. 
For any monitOring system to be effective, feeding channels have 
to come into existence right from the grass-root level at Village 
Level Worker through Block, ITDP, District and State levels 80 
that feed-back from the States 'at the national level is available. 

~ r overall nodal monitoring of the schemes, a small monitoring 
cell has recently been constituted in the Tribal Development Divi-
sion of the Ministry of Home Affairs. 
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The ~~gr  Evaluation Organisation of Planning CommlI-
sion has Jllltiated steps to evaluate seven ITDBs on a sample bull 
as per detaUs given below:-

.. _-
Relion State District Imp 

A. Central 1. Bihar Raneh1 Gumla 

2. OrIssa MayurbhaDj KapUl*la 
3. Madhya Pradesh Batar JqdaJpur 

B. Eastern 1. Andhra Pradelh .. Vilakhapatnam Vilakhapatnam 

G. Weatern 1. Gujarat Valnd Vuada 

2. Rajutban Banawar8 Banlwara 

3. Maharaahtra Thane Thane-I 

The Ministry of Home Affairs proposes to sponsor evaluation 
'Studies of ITDPs to Research Institutes. Recently, the MJn1atry hu 
sponsored an evaluation study of lTDP In Andhra Pradesh to Indian 
Institute of EconomiCS, Hyderabacl. 

The Tribal Research Institutes have also been asked in April, 
1982 by the Ministry of conduct evaluation studies of ITDPa, atleut 
one ITDP a year by each Institute. 

[Ministry of Home Affairs U. O. No. 18015/'9/82-TD(G) 

dated 25th AUgU"lt, 1982) 

The Planning Commission are also of the view that the SCsI 
8TH have not derived benefits to the extent envisaged in the Plans. 
This fact has already been noted in the Sixth Plan docwneDt and 
corrective action in the shape of launching of anti-poverty pr0-
grammes such 88 mop and NREP and SLDP, MNP and Special 
Component Plan for Scheduled Cutes and atrengtheIliDe of pr0-
grammes under TSP have been unclertaken. Rigorous moDitorfDg of 
tIiese programmes have alteady been commenced under the Dew 
20-Point Programme. Besides, PEO bas been entrusted with tbe 
evaluation of development programmes UDder1IkeD fD certIID 
selected ITDPs. 

Almoat alI .. States have set-up high-level comm1ttees, at the 
Ministerial and omclal level to ovenee the implementation of theIe 
programmes. It iB hoped that the outlays earmarked for pl'OlI'aDUDeI 
under SCP and TSP would be fully utilised for the beaeftta rrf 



these communities. To this end, the State Governments have been 
adviled to· strengthen their field-machinery and monitoring arrange-
ments. 

[Planning Commission O.M. No. PCfBCI15-1 (7) /80-
. Vol. IV, dated 7th June, 1982]. 

Comments of the Committee 

The Committee feel that Dot only in Stat., but abo at the Centre, 
there s'II.Oald be a maehinety for t~ the implementation of the 
vari0b8 progrllJlUlU!ll for development of Sehed1ded Castes and Sehe-
daled TrI •. 



CllAPftBIV 

RECOMMENDATIONS/OBSERVATIONS IN Rl!SPECT OF 
WHICH REPLIES OF GOVERNMENT HA VI: NOT BEEN 
ACCEPTED BY THE COMMrrrEE AND WHICH 

REQUIRE REITERATION 

Reeonunendation Serial No. 2 (Pua It) 

The Committee are unbapPy to bow that no non-oftlcials were 
auoetated with the formulation of. the SIxth Five Year' Plan eveu 
"though. the Planning machinery clearly n ~  'Such an ~
tiol1. The Committee need hardly point out that unless the plans 
are formulated at gras-root level and non-otftclal agencies are 
actively asaociated at all stages of. their formulation, the plans can 
hardly be expected to reflect the upiraticms of the people and yield 
the desired resulti. The Committee, recommend, that the guide-
lines laid for the formulation of plans in this behalf should be 
scrupulously followed by the Planning Commission at the Centre 
ani:l the Planning Boards in the States. They hope that non4dal 
organfsations connected with the welfare of Scheduled Castes IUld 
Scheduled 'l'rlbes will at least be associated. with the detailed pr0-
grammes to be drawn up at district and State levels, under the 
broad framework of the Sixth Plan for the soclo-ec:onomic upUtt-
ment of these communltles . ..,.y of GoftnuMDt 
The recommendation made by the Committee that non-08iciaIs 

should have been associated with the formulation of the Sixth Plan 
haa been noted. As submitted during oral evidence, the non-ofllcial 
agencies could not be assoclated with the formulation of the Plan 
becaU8e of time constraint. 

The recommendation regarding association bf non-oftlci.al orga-
nisatIons with the drawing-up of detaUed programmes tor scheduled 
castesfscheduled tribes would be commended to the State Govern-

ment for approp1"late action at their end. 
[PJanning Comrnisldon O.M. No. PCfBC/I5-1 (7) /80-

Vol. IV, dated 7th June, 1812]. 

CommeDta of tIae CGlDlDittee 

Pleue ... Chapter It para 1.'-

• 
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ReCommendation Serial No. 4: (Para No. 39) 

The Committee are also of the opinion that there should be only 
'tied' or 'earmarked' provision in the Plan for the Scheduled Casts 
and Scheduled Tribes so that the funds provided for these commu-
nities are not diverted to other activities. 

Reply of Government 

Although provis1ons of Tribal Development are at present not 
'tied' or 'eannarked', non-divertibWty of these provisions is ensured 
consequent upon suitable budgetary mechanism. The State Govern-
ments have either created a single demand or a head under each 
functional major head in their budget. The Union Ministry of 
Finance have already advised the Central Ministries to exhibit tribal 
development funds separately under their respectives demands. 

[Ministry of Home Affairs U. O. No. 16015j9/82-TD(G) 
. dated 11th August, 1982]. 

The Commission fully support the recommendation. The Ministry 
of Home Affairs, with the consurrence of the Union Ministry of 
Finance, have already written to State Governments to provide for 
separate budget-heads for SCP and TSP. Most of the State' Gov-
ernments have made separate accounting arrangements for funds 
for Tribal Sub-Plans by creating separate demand or appropriate 
budget heads in their Budgets. Instructions for opening up of 
separate budget heads for Scheduled Castes Component Plans have 
also been issued by the Home Ministry in consultation with the 
Unoin Ministry of Finance .... 

[planning Commission O.M. No. PCfBC/I5-1 (7) /80-
VoL IV, da1ed 7th June, 1982]. 

Comments of the Committee 

Please see Chapter I, para 1.8. 

Reeommendation Serial No. 9 (Para No. ") 

The Committee do not consider the quantificatiop of fUnds made 
by the State Government IU'ld the Central Mln'istries/Department 
from the General Sector to the Component Plan for Tribal Welfare 
Plan at all sufficient. In fact they note that very little money has 
been spent from the General Sector fUndS for the benefits of Selle-
duled Castes and Schedured Tribes. They agree with the Ministry 
of Home Affairs that considering the precarious socio-econornic 
conditions Of Scheduled Castes/Scheduled Tribes population ....... . 
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the total Amount of financial availability is Dot adequate to ovel"-
come their poverty and enable them to cross the poverty line. The· 
Committee are also unhappy to Dote that even though Coordination 
Committee had made a recommendation as far back as 1978 that 
the Ministries at the Centre should quantify funds to the extent of 
10 per cent to 15 per cent molt of the Ministries have hardly done 
anything in the matter. The Committee urge that the Planning 
Commission/Ministry Of Home Affairs should ensure that the in-
tended funds and benefits to the Scheduled Castes and Scheduled 
Tribes from the General Sector funds are actually spent for their 
welfare. They also suggest that an evaluationable undertaken 
periodically to assess the extent of actual flow of funds and benefits 
to Scheduled Castes and Scheduled Tribes from the General Sector 
funds to rectify to shortcomings.'IDd augment the provisions meant 
for these communities. 

Reply of Government 

The Special Component Plans for SchedUled Castes have been 
introduced very recently. As with all new programmes and 
policies, there are, in the initial staqes, inevitable problems of 
formulation, preparation, implementation and buUdlng in systems 
of implementation, monitoring and evaluation. Efforts are being 
continuously made to see that the SCPs are improved qualitatively 
and quantitatively, that they are properly implemented and that 
monitoring and evaluation systems are built up. All State Govern-
ments and UTa with a substantial population of Scheduled Caste 
have formulated Special Component Plans. The need for further 
improvement by bringing in larger programmes and outlays from 
different sectors of the general Plans is continuously being empha-
sised to State Governments, during discussions at various levels, 
during tours and through communications. Amongst the Central 
Ministries, a beginning has been made in the preparation of the 
Special Component Plans by the Ministries of Agriculture, Com· 
merce, Education, RUI'al Development, Health and Family Welfare. 

The importance of formulating optimal Special Component 
Plans 1s being emphasi'sed upon all Central Ministries. Under a 
recent Notiftcation (No. D.O.C. CD-93/82 dated 23rd January, 1962) 
the responsibility Of every Central Ministryj Department and moni· 
toring and evaluation of the programmes for the Scheduled ea.tes 
in ita sector has again been made. This was also pointed out to· 
them earlier by the Prime Minister in her D.O. letter No. 280-PMOj 
80 dated March 12, 1980, 
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Ministry of Home Affairs fully endorse the views of the Com-
mittee that it is necessary to undertake evalUations tf> assess the 
impact of the tlo-ws of fWlds and beMfits to the Scheduled Castes. 
The Special Component Plans an! discussed as part of the Plan 
exercfse when also an overall rmew is undertaken; several States 
have set up Cens for monitoring and evaluating their implementa-
tion of the Special Component Plans. These efforts will continue 
to be intensifted. 

[Ministry of Home A.i!airs 0.14. No. 16020i2/82-SCSCD 
DI, dated August, 1982]. 

The recommendation mainly relates to the quantti\cation of funds 
by the Central MInistries tor the TrIbal Welfare Programmes. nus 
has been engaging the attention of the Ministry of Home Aft'airs 
and a dialogue has been kept Up with the Central Mtntstries. Home 
Secretary has again addressed on 6th June, 1982 the Secretaries of 
Central Ministries concerned in this respect. A clear picture of the 
allocations for 1981-82 and 1982-a3 will emerge after the replies to 
Home Secretary's letter are r ~. /Further ~ rt  are being 
made to ensure adequate quantification of funds for the tribal arear.s 
under Central Sector Schemes. The recommendation is being 
brought  to the notice of the concerned Ministries. 

[Ministry at Home Affairs U. O. No. 18015J9l82-TD(G) 
dated 11th August, 1982]. 

So fat as the flow of  funds from the state Plans are concerned, 
as already explained under Recommendation No.3, a high degree 
·of qualification haw been achieved. The more important factor at 
this stage is the effective utilisation of outlays and then proper 
monitoring which is being impressed upon the State Governments. 

2. The Commisiion are vigorously pursuing the question ot iden-
tification of schemes and quantiftcation of outlays for the benefit of 
Scheduled CateslScheduled Tribes with dlf!erent Central Minis-
tries/Departments. The Ministries have ~  started this work 
of identification. The scope for identification is limited in a number 
-of Ministries' /Departments' programmes. Those of the Ministries/ 
Departments which have beneficiary-oriented programmes have 
initiated this work. 

[planning Commission O.M. No. PCtBC/15-1 (7) /80-
Vol. IV, dated 7th June, 1182]. 

Commeats of the Committee 

PI ... lie Chapter I, para 1.13. 
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BeeommeadatioD Serial No. 13 (Pua tz) 

The Committee would also draw the attention of Planning Com-
miSlion/Ministry of Home Affairs to another important upeet for 
the proper. implementation of the ITDPs i.e. a sound peramel 
policy for the ITDPs. The Commltt.te agree with the suggestion of 
the MiDistry of Home Mairs that the single-line administration in 
:8D ITDP is best IUited for the puI'pOIe. The Committee would like 
the' Ministry of Home Affairs to immediately formulate the per-
sonnel policy for the lTDP, and command the lame to concerned 
State Governments for adoption. It goes without saying that ade-
quate delegation of ftnanelal and administrative powers to the 
Project Oftlcers is sine qua non for the effective implementation of 
the scheme under the ITDP. 

Reply of GOVenuDellt 

The Mlmatry of Home Affairs constituted a Working Group on 
Administrative Arrangements and Personnel Policies in Tribal 
Areas in 1978 and worked out detailB of guidelines that reqUired to 
be iSlued to tM States covering, tnter..ali4, the following upeeta: 

(1) Admbilltrative arrangements in the Centre and the 
States for implementation of tribal development pr0-

grammes. 

(2) Improvement in the administrative structure, penonnel 
policlel including creatloD of a s1ib-cadree, eDlorin, conti-
nuity Of tenure at different levels of administration re-
cruitment of local candidates, etc. 

(3) Placement policies in tribal areas ensuring proper 
aeleetlon and traininl of right quality of personnel; and 

(4) FormalMng the system of standing Committees at project, 
States and Central level to review the fmplemeDtatlon 
of personnel policies in the Bub-plan areas. 
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So far, information regarding Implementationj'Comments on a 
Bubstantial number of recommendations have been rceived ~  the· 
States ~ Gujarat, iD:machal Pradesh, Kerala, Tamil Nadu. and 
Tripura. Part information is available in respect or Andhra Pra-
desh, Orissa, UP and West Bengal The Government of Maharashtra 
had appointed a Committee to go into the whole question of Ad-
ministrative set up in tribal areas and the report of the Committee 
is under consideration of the State Government. 

[Ministry of Home A1fairs O.M. No. 16020J2/82-SCBCD 
m, dated August, 1982]. 

Comments of the Committee 

Please see Chapter 1 para 1.16. 

Beeommendation. Serial No. 15 (Para No. 94) 

The Committee would like the Ministry of Home Affairs to 
impress upon the concerned States that Governors' annual reports 
on the scheduled areas should be broad-based and 'Submitted well 
in time. It is needless to say that these reports when received from 
the Governors should be critically examined by the Ministry of 
Home Mairs so that corrective measures could be taken wherever 
necessary. The Committee would also like the Ministry of Home 
Mairs to expedite decision on the question of bringing the subject 
of Tribal Development in the Concurrent List of the Seventh 
Schedule to the Constitution. 

Reply of Govenunent 

The Ministry is addressing the State Governments in regard to 
the nature '8Jld content of the Governor's Annual Reports. The 
States have also been advised to submit the reports in time. The 
Ministry, itself, would critically examine these reports. 

2. In consultation with the Ministry of Law, Justice and Company 
Mairs it has been decided that having regard to the various pro-
viaions in the Constitution it is not essential to bring the subject of 
tribal development in the Concurrent List of the Seventh Schedule 
of the Constitution because it might not in itself improve imple-
mentation of programmes for tribal development. 

[Ministry of Home Affairs U. O. No. 16015J'9!82-TD(G) 
dated 11th August, 1982]-

Comments of the Committee 

Please see Chapter 1 para 1.19. 
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R ~ t  Serial No. 11 (Para No. lot) 

. The Committee also urge that the scheme of Post Mattic scholar-
ships ~  be reviewed by the Ministry of Home Aft'airs/Planning 
CommisSIon in its entirety, more particularly with a view to (I) 
linking the quantum of scholarships with the rising coat of living; 
and (ii) to ensure the payment of schol'lrship amount to students 
at the beginning of the academic session, preferably through the 
nationalised banks. 

Reply of Government 

In addition to the reply forwarded by the Planning CommissJon 
it may be stated that the State Governments have already been 
addressed: at the very beginning of this financial year, by the 
Government of India. It has been stressed that the working of 
the Post Matric Scholarships Scheme should be so streamlined .. to 
converge on timely payment of the scholarships to the Scheduled 
CasteslScheduled Tribes students every month, i.e., by the very 
beginning of the month to which it relates so that there is no strain 
for them distracting them from their studies. 

Attention of the State. GovernmentslUTs have also been drawn 
towards steps taken by the Government of Karnataka with the 
help of computerlsation to streamline the functioning of the scheme. 
This will enable the States to cut short avoidable delays in pr0-
cedural handling, shuttling back and forth of application forms, 
submission of new application forms for renewal etc. The steps 
taken by the K8l'Il'8taka Government have been commended to all 
StateslUnion Territories. Advance releaae of Central AasistaDce 
this year, though this is a re-imbursement schema, is also expected 
to help tbe StatesjUnion Territories in this regard. 

[Ministry of Home Mairs O.M, No. 1602012182-
SCBCD m, dated August, ISI82]. 

The rates of Post-matric schol'll1'Ships were last revised In July, 
1981. The primary reason for their upward revision .was the rile 
in the cost of living since these rates were last fixed In 1972. SiDce 
the rates were revised only last year, there Is at present no need 
to link them with the cost of living. As regards the suggestfon that 
payment should be made 'It the beginning of the aeademic ..... on, 
it may be mentioned that this is already being done in certain States, 
and others are being r ~  to follow the .. me procedure. 

[planning CommisSion O.M. No. pCfBC/I5-1 (7) Ia&-
Vol. IV, dated 7th June, 11l8J}. 

C08uneats of the Committee 

Please see Chapter 1 para 1.23. 
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Recommendation Serial No. 21 (Para No. 116) 

The Committee feel that the major constraint in the way of edu-
cational development of Scheduled Castes and Scheduled Tribes is 
the unwillingness on thle part Of parents to sending their children 
to school. This unwillingness of the parents is due to economic 
reasons. When the total earnings of the ~  are not enough to 
meet the bare neceS'Sities of life, the parents in such a situation will 
prefer to press their children into service to augment their ineome 
than to send them to school. The Committee are of the view that 
to induce the Scheduled Cutes and Scheduled Tribes parents to 
send their children to schools and to n~t  them for the loes 
of income on' this account, a suitable scheme for providing incentives 
to the parents should be devised' and also rate,s of pre-matri(' 
scholarships should be increased, from time to time in the light of 
rise in the cost of living. The Committee elso stress that the n~ 

centive programmes like free text books, free uniforms, mid-day 
meals boarding and lodging facilities etc. should be strengthened 
adequately. 

Reply of Government 

The Sixth Five Year Plan, 1980-85 has clearly listed out the 
main objectives of the educational development in qualified terms 
to ensure elementary education to aU children up to the age of 14 
years within the next ten years; particul,ar tt n~n being paid to 
school drop-outs and to those groups which are in danger of getting 
left behind because of their special circumstances through appro-
priate programmes. The Sixth Plan document also states that: 
"in both formal and iDfoI'JJlal systems; the empq.asis would be on 
the retention of students and . eff.ective delivery of services to 
children. It is also essential to ensure appropriate incentives like 
free midooday meals, supply of uniforms and learning mat¢als and 
compensation to the fa:rnilies of Scheduled Castes girls towards the 
opportunity cost involved. Efforts should be made by the State 
Governments to introduce measures With a view to eliminate 
wastage and reduce drop-out in elementary education. H nus rt ~ 

cularly pojDts to the Scheduled Castes and Scheduled Tribes. The 
Report of the Working Group on the development of Scheduled 
Castes (1980-85) has inteT-alia recommended; "To eompensate for 
the loss of ineome on account of sending their children to 'Schools 
who are compelled by the socio-economic system to work and earn 
for their families subsistence income, provision, of opportunity east 
to the families of the Scheduled Castes should be made specially in 



1;7 

fll,lat at _fcII&dra of f'am .. ill occupatiaNI. ~ &II 
1l8ricuitur.a1 w.oUrenl, leather worlamJ and other artisaDS, fis.bel-
mea, civic samtati011 wwkers (aweeper's and SClvengers). marginal 
fll'lDel'l mcllading &hare croppers and other laboureal in the un-
org8l!lUled leCtor ti1noe wiUaout this basic remedy to Uie desperate 
sitU'ation any plan or programme to fulfil the nationally accepted 
polli;y regarding the educational development of the Seheduled 
Castes can never succeed in the foreaeeable future." Some of ttl. 
Staw Goverments like Haryana, Himachal Pradesh and Orissa 
have already introduced such a scheme. In order to provide the 
effort a countrywide coverage, this Mini'Stry with the advice of the 
then Member. Planning Commission BD.d. after COIlIulting the ~ 'I. 

1iaes prescribed by the World Food Programme and in consultation 
with the Ministry of Agriculture, has prepared a detailed project 
on "Scheme for Food, Learning for Scheduled Caste Girls in Primary 
Cl'Bsses" in selected Districts where S ~  Cute female llteycy 
rate is very low.· As desired by the Ministry of Agriculture, the 
project proposal haa been sent to the Ministry of Education and 
C\lUu.re {Department .of Education). 

The Scheme is mainly intended to attract Scheduled 'Cute girl 

students to primary classes and retain them and reduce drop out 

rates. It has been proposed under the scheme to supply to th't' 

fatrUlll611 of such girl..stu.dents, at the rate of 600 grams of foodgrains, 

10 grams of edible oillbutter oil and 10 grams of milk-powder to 

per Scheduled Caste girl-student. The supply of foodgrains and 

other items und,er the scheme would be for a period of 10 months in 

a YIIW. The project is under tbe examination of the Ministry of 

Education. 

Regarding revision Of rates of pre-matric scbolarships programmes 

like free textbooks, free uniform, mid-day meals, boarding and. 

lodging t ~  .eic., 'tae reeommendation bas been bro"lght to the 

ll0tice of the Ministry of Education and Culture (Department of 

Educ.Uon)to take appropriate lIetton. 

[Ministry of Home Afkirs O. M. No. 16020/2j82-SCBCD 
m. dated August, 1_]. 
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As explained by the oftlcials of the Home Ministry during oral 
evidence, some State Governments are already operating schemes 
under which parents of Scheduled Caste children going to IChool 
are compensated. Some of the States like Himachal Pradesh, 
Haryana and Gujarat are implementing this programme. The rate 
and the pattern of assistance, however, c:lifter from State to State. 

The suggestion of the Committee that the rates of pre-matrie 
scholarships should be increased from time to time and that incentive 
programmes like free text books, free uniforms, mid-day meals, ete., 
should be strengthened adequately, would be conveyed to the State 
Governments for appropriate action. 

[planning Commission O.M. No. PCIBC/ll).l (7) 18o-Val.IV, 
dated 7-6-82] 

Comments of the Committee 

Please see Chapter I" para 1.26. 
Recommendation Serial No. 31 (Para No. ,149) 

In view of great dearth of trained personnel to man the Integrated 
Tribal Development Projects, the Committee suggest that Assistance 
of the Tribal Re6earch Institutes should be taken in the matter. The 
Institutes may also be asked to arrange refresher courses for the 
present incumbents working in the Projects. 

Reply of Government 

The State Governments and the Tribal Research Institutes have 
been advised to conduct training' and refresher. courses on a regular 
basis. These matters are reviewed in the Conference of Directors of 
Tribal Research Institutes referred to in reply to Recommendation 
No. 30. This particular recommendation is again being brought to 
the notice of the State Governments and the Tribal Research 
Institutes. 

[MIlA U.O. No. 1601SI9182-TD(G) Dt. 11th August, 1982] 

Comments of the Committee 
Please see Chapter 1 para 1.29. 

ReeOlDlllelUlatiOD Serial No. 32 (Para No. 155) 

The Committee are extremely perturbed over the spate of 
atrocities committed on the Scheduled Castes and Schectuled Tribes. 
which have in the recent months grown in the alarming proportion. 
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Such a situation, the Committee feel, is indication of the fact that 
neither the ~ n tr  of Home Affairs nor the State Governments 
have adequate machinery for the effective implementation of the 
Protection of Civil JIUghts Act. The Committee have already 
presented in 1979 a comprehensive report (31st Report, 6th Lok 
Sabha) to Parliament on Atrocities on Scheduled Castes and Sche-
duled Tribes. The Committee feel if their recommendations con-
tained in that Report are fully implemented, solution to this Menac-
ing problem can be found to a great extent. The Committee would 
also suggest streamlining of the func!tioning of the scheme of 'imple-
mentation of Civil Rights Act' so as to make it more result oriented. 

Reply of Government 

The Government equally share the anxiety expressed by the 
Committee. The figures of crimes committed against Scheduled 
Castes in 1981 were 14185 as compared to 13746 in 1980 and 13861 in 
1979. It would thus be seen that there has been only a marginal 
increase in the number of crimes against Scheduled Castes in 1980 
compared to those of 1979 and 1980. 

2. In so far as the action on the recommendations made by the 
Parliamentary Committee' on the Welfare of Scheduled Castes and 
Scheduled Tribes in their 31st Report (6th Lok Sabha), is concerned, 
it may be pointed out that action taken report has already been' sub-
mitted to the Lok Sabha Secretariat. On the basis of that action 
taken report, the Committee on the Welfare of Scheduled Castes and 
Scheduled Tr ~ presented  the Eighth Report and the same is being 
processed. Further the Government of India is deeply concerned 
about crimes against these weaker sections of the society, who are in 
a weak and vulnerable position, and maintains a close and continuous 
touch with the State rn nt~ with a view to checking crime. 
against these sections of the people. Not only comprehensive guide-
lines on .the precautionary, preventive, punitive, rehabilitative and 
personnel policy measures have been communicated to the State 
Governments in the Union Home Minister's letter dated t~ March 
1980, but also the effective implementation af the guidelines i. 
closely followed and reviewed. 

3. The Untouchability (Offences) Act. 1955 was replaced by the-
Protection of Civil Rights Act, 1955, providing more stringent pro-
visions and it came into force from 19th November. 1976. Protection 
of CivU Rights Act cases registered since then do not indicate any 
sharp increase in the country and rrumber ot cases endinl in 
conviction has increased significantly. 
2869 LS-5 . ./ 
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SectiOll 1M. o£the Act requires to State Governments to ensure 
that the rights acruing from the abolition of ,'Untoucbability" may' 
be availed of the concerned persons. The 'Goverwnent of I~  is 
fully committed to the task of eradication of untouchability and is 
in constant touch with the States. It hu been suggesting measures. 
providing fWlds on matcPIDg baSis on sChemes directly lirikea with 
eradication of ulltauchability. ' 

,  J 

'So far the scheme of legal aid to theSChedoledCasw: vidtims 
Of 'PCB. Ac:tcases has been eftforced 'by 15 States. To Ieok iftto 
PrUteCtion -of Civil Rightseal!leS, Special 'Celitsquads haw been 
created, by 10 States and Special O1!icer:s Jtave been appointed by 
6 other States for initiating and exercising. supervision over prosecu-
tion.. 'Do 'dale 0.6 States mve set up cOInJl1itteea at ~ levels, to 
maD periodioal review of the problems cormected with untouch-
ability, the ·cases rela:teCl to it amd suggest .... arioua masures for 
e1Iiective, implemenllmOlll. C!JIf the Protection Of CiWl IUghts Act. 
Further,6 Mbbile .SpecialCoUl'ts m Andhra ,PMdeth, 3 Special 
Caurts in Rajasthan, 4 Special Courts m. T,amiiaafiu hPle ;een et 
up. Decisions have also been taken to set up 4 special courts each 
by Bihar and NIaclhya Pradesh Governments as per the information 
fUrniShed 'by these States. Other States with sizable SC ~ t n, 

'Where 'the problem is acute, are considering constitution of such 
special courts. Wide publicity against the evil practice of urrtouch-
ability 'have been arranged by various wings of Ministry of Infor-
mation and Broadcasting, 'States and through slogans on inland 
letter-covers. A btoclture has also been brought out in various 
langauges. These efforts are continuing and being further intensified.. 

The Central Government has been coordinating the efforts made 
'by the State Governments and a Special Cell has been created in 
this Ministry since May, 1979. 

10 peH\lanceto SectioD 11M. ;(4) of the Protection ofCiV'l'1 Rights 
. ,Aut, the Central Government is plaemg eftl'y year 'Ollthe Tlible -of 
. 'the eotla tlae Houses of Par.Jiameltt, a repol't !GJD the measores taken 
by itself and the State Governments. 

[No. BC.. .~ ' R CELL] 

J.t is oblerved dJat the committee have felt that, tae1'e is DO 
_equate maah.inery for the :effective impJementationOf pretM:1Iten 
of Civ.il iUghts :(PCR) Act. The Oommftteehave IUggeft!cl'streamlin-
lng of the functioning of the seheme ,of implementation fit Civil 
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RiJitts Act so ,as to ~  it more result·oriented. The PeR Desk, 
the Cell in· the SCBCD, Division are concerned with the implemen. 
tation of the' PCR ACT Illd their comments may be t n ~ 

[Ministry of Home Mairs, U.O. No. 16015 I 9'182-TD (G)' 
Dated 11th August, 1982] 

Commellfs of the Committee 

Please see Chapter I para 1.32. 
RecollllJlOndadon Serial' No. 33 (Para No. 165) 

The Committee feel that in a vast country like India where' Selle-
duled Castes and Scheduled Tribes have been living in acute' stnMl8es 
and strains for centuries together. Voluntary Organisations haw: a 
very significant and important role to play in their economic and 
soeial upltttment. They, tlIlerefore, desire that more Voluntary Orga-
ni6.,U(')I1!! with Dew idealism and vigour, should be encouraged to come 
into the field. The Voluntary organisations should however, be kept 
under greater surveillance to ensure that the funds allotted te them 
ate -ufilised for the purpose for which' they are meant. 1'he COl'il-
mittee alSo suggest that the criterion of "All India Character" of the 
Vofuntary Organisations applicable specialty in t11e case of Scheduted 
Tr ~  should be suit'ably relaxed so as to enable local organisa-
tions involved in' the welfare of Scheduled Tribes fO take advantage 
of the gr nt n~  being given by the Central Government. 

Be", of· Government 

. The Government of India is in full agreement with the observatioD. 
of the Committee that in a vast country like India where Scheduled 
Castes arid' S ~  Tribes have been living in acute stress and 
strains for centuries t'Ogeth"r, voluntary otgaftisations have significant 
and important role to play. in thoir" economic aad social upliftment. 

The totlld; provision' for aid to voladtary orp!lisations for welfare 
of Scheduled  Castes and Scheduled Tribes is Rs. 3.00 crofts fQr the 
Sixth Five Year -Plan period 1980-85. The Ministry of Home 
Aif8irs have been allotting funds for continuing programmes as also 
tr n~ to help' new voluntary organisations to the· extent funds have 
p'etmittea. But the ceiling on n ~ is a limiting factor a.rut, in' fact, 

~' new' proposals concerning' work of voluntary otganisation in the 
North-East could not be approved for sanction on account of financial 
limitations. The Government have moved ltJe Planning Commission 
for augmentation of funds, but it 'Seems n ~  that the ceiling will 
be raiSed; ,.. 

. 2. The Commission for Sched1llecl:Castes-and Scheduled Tribes 
m their report for the year 197'8-79 had· recommended that lt1e Minis-
try of Home Affairs slIouJd. ensure 1itatthe grants relaasect by them 
were utilised to benefit the Scheduled Castes and Scheduled Tribes, 
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nomadic' semi-nomadic and denotified tribes. As a follow-up action' 
of the r~ n t n, it was decided in n t ~ n with the Com-
mission for SC and ST that the Directors\Dy. DIrectors under the 
Commission should inspect atleast once a year the working of the 
grantee organisations and submit their inspection reports t~ the C?m-
mission and to the Ministry of Home Affairs for approprIate action. 
It was also decided that in case the Ministry desired to. have these 
institutions inspected by their own officers such as the Under Secretary 
(Tribal Development) that might be arranged by the Ministry sepa-
rately and independently. Consequently, the Directors/Dy. Directors 
for Scheduled Castes and Scheduled Tribes and the Under Secretary 
(Tribal Development) in the Ministry of Home Affairs have been 
inspectiag the working of organisations and submitting their reports 
to the Government for appropriate action. 

3. The total provision of Rs. 3.00 crores for the welfare of SCs 
and STs is inadequate and unless it is enhanced by the ?lanning Com-
mission it will neither be possible nor desirable to change the criteria 
of "All India Character" of the voluntary organisations for the purpose 
of grant-in-aid for the welfare of Scheduled Tribes. Also. it might 
not be possible for the Government to cater to the needs of a much 
larger number of voluntary organisations than at present as the 
Government will not be in 3 position to keep in touch with their 
work. The type of "surviel1ance" which the Committee haS called for 
will certainly not be possible. In an,y' event, . the local voluntary 
organisations should be looked after by the State Government who, 
on ~ nt of their proximity to the field of activities of such organi-
sations will be in a better position to guide, inspect and direct such 
.organisations. I  ,  •  , 

[Ministry of ' Home Aftairs U.O. No. 1601519182-TD(G) 
dt. 11 th August, 1982]\ 

Comments of the Committee 

Please see Chapter 1 para 1.35. 
Recommeadatioa Serial NQ. 35 (Para No. 184) 

The tommittee consider the criterion of income limits put for the 
grant of loans and subsidies to Scheduled Castes aoP Scheduled Tribes 
by Corpo.rations too rigid. They suggest that this criterion should 
be made more flexible so that no Scheduled Caste or SCheduled 
Tribe, who is in need of finances, is debarred from securing money 
from these Corporations. . 

Reply of Government 

In order to ensure that the assistance through t ~.. Corporation 
reaches the right kind of beneficiaries, the following approach hac; 
been adopted. An income limit of Rs. 3,500 and Rs. 4,300 per family 
f<?r. r r ~ ~  urban 8!eas r ~t ,  has been prescribed as eUg;-
bihty cntenon for St n ~ ~ , IS computed by roundinp nft' the 
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poverty line figures defined by the Planning Commission at ~ 77 
prices and suitable modifications will be made from time to  tune, 
taking into account fluctuations in the price n ~.. Howeve!, no 
income certificate will be insisted upon for beneficlanes belongtng to 
the families from the agricultural labourers, marginal farmers; small 
farmers, share cropers, tenents and non-agricultural labo.urers employed 
in sectors other than those regularly employed m large . and 
medium scale industry. Such persons will automatically be pre-
sumed to come within the eligible categories; no income certificate 
will be required in such cases. They .account. ~ the ~  of the 
Scheduled Castes and thus for them the mcome hmlt mentioned poses 
no problem. In the case of the educated unemployed (matriculates 
and above) who. do not belong to families of the above  categories t~  

income limit of P.M.S., which is much higher will apply. The mam 
object of this scheme is to assist the weakest among Scheduled Castes 
who also are the vast majority amongst the Scheduled C .~t , and as 
such these eligibility criteria have been prescribed. Assistance for 
schemes in respect of other categories of applicants can be secured 
throu,h the Special Component Plans of the concerned functional 
orgamsation .~. State Small Scale Industries Corporations, State 
Handloom and Handicrafts Corporations, State Financial Corpora-
tions etc. 

LMinistry of Home Affairs O.M. No. 1602012182 dt. August, 82] 

This relates to the criterion of income limits prescribed for the 
grant of loans and subsidies to Scheduled Castes and Scheduled Tribes 
by the Corporations. The suggestion made by the Committee is that 
this may be made flexible so that the needy applicants are not debar-
red. This recommendation is being forwarded to the State Govern-
ments for consideration and action. 

[MHA U.O. No. 160U/9/82-TD(G) dt. 11th August, 1982) 

The programme was conceived to assist the weakest among the 
Scheduled  Castes who for . lack of assets or otherwise were not in a 
position to obtain institutional finance. Thus income limit was deli-
berately kept low so that more of the rural poor benefit from it. In 
~  the income limit i.5 ~  upward, from the existing level, there 
IS a danger that the bmlted resources may get diverted towards the 
relatively better off among the Scheduled Castes and Corporations 
would be tempted to invest funds in Projects involving higher utilisa-
tion of funds but benefitting only a selected few. The objective of 
meeting the credit needs· of the poorest among the SC/STs will be 
served better if the income criteria is retained. 

[planning COJllmission O.M. No. PO/BC/IS-I (7)/80-Vol. IV 

Commeuts of the Committee 

P1ealie see Chapter 1 para 1.38. 

dated 7-6-1982) 
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IkCOJIIIIIeDcllldoD Serial No. 39 (Pan No. 285) 

The Committee suggest that the field office of tho Comlllilllion· for 
Scheduled Castes and Scheduled Tri&es in various Statts, sIloWd 1M 
actively involved in the evaluation of the Scl\emes ad for 'this pur-
pose they should keep a close liaison: with the State' GoverDmteata 
TJacy may be vested with more powers, jf need be; se;· dlaf they are 
liable t6' d.isch.arge tt.eir functions properly. 

Itilply of Govertlment 

The suggestionf of the Committee that the field offices of the Com-
m,ission for Scheduled Castes and' Scheduled,' Tribes should be actively 
n~  in tbe cyaluat'ion of the scheme is linked with the question 
of g;ving statutory powers to the Commission, which is under active 
consideration of the Government. 

[Ministr.y of Home Affairs O.M. No. BC. 14'0'11/20/8''2-
SC & BCD-I dated the August, ~  

Comments of the CtMnmittee 

Please see Chapter t para 1.41. 



RECOMMENDA TIONS/OBSERV A nONS REGARDING WHICH 
FINAL REPLIES OF GOVERNMENT HAVE NOT BEEN 

RECEIVED 

R.-commendation Serial No. 22 (Para No. 117) 

The Committee hope that the NCERT will be able to evaluate 
the working of pre-mat ric scholarship scheme as early as possible and 
5U!}ge&t 'COrrective measures :for strengthening the scileme with a view 
fOaccelerlfte the educational development of Scheduled Castes and 
Scheduled Tribes and also to check large number of drop-out of 
children at the primcrry and middle school level. 

Reply of Government 

Regarding item No. 117. (S. No. 22): The recommendation has 
been brought to the notice of the Ministry of Education and Culture 
{Deptt. of Education) for necessary action. 

It may, however, be added that 'this Ministry has also provided 
funds to the National Institute of Educational Planning and Allminis-
tration, New Delhi, towards setting up of study unn nil the educa-
tional development of Scheduled Castes by the NIEPA, New Delhi. 
The study unit can infn-aJia also tuke up evaluative studies Oil the 
wormg of ,pre-matric scholarship scheme. 

[Ministry of Home Afi'ain: a.M. No. 16020i2i82-SC & BCD-
UI dated August, 82] 

The Ministry of Education and Culture has been addresI!od to 
entrust NCERT the study of evaluation of working of pre-matric 
·scholarship scheme as suggested by the Committee. This iii being 
followed up. 

[MBA V.O. No. 16015/9/H2-TO(G) dt. 11th August, 19M2) 

Comments of the Committee 

The Committee may . be apprised of the final decision whetber 
natoadoD of tbe wodUng of pre-mu&ric scholal'lihips scheme bllli been 

entrustea to NCERTby Minisll'y of Education. The C .... iUee woa.ld 

also like tokDow the details of 't~'''' for claecIciDc tlaTge n....tJer 
of drop-out ·of children particullU'ly those belonging to Scheduled 
Cutes aDel Scheduled Tribes. at the primary ~  middh-!IIchoo11evel. 
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Rec:oDlIl\endation Serial No. 27 (Para No. 134.) 

The Committee further suggest that a survey under the aegis of 
the Ministry of education may be conducted to find out the impact 
of this scheme on the lives of those girls who had taken advantage 
gf the scheme vis-a-vis those girh students who had not taken advant-
age of it. . 

Reply of Government 

The recommendation has been brought to the notice of the Minis-
try ·of Education and Culture (Department of Culture). 

[Ministry of Home Affairs O.M. No. BC. 14011/20/82-
SC & BCD-I dated the A g~, 198121 

The Ministry of Education have beeJ;l requested to conduct the 
survey in the matter. This is being followed up. 

[MHA V.O. No. 16015:/9/82-TD(G) dt. 11th August, 1982] 

Comments of the Committee 

T~ Conunittee would like to be apprised if any survey is hein&, 
conducted by the Ministry of Education. 

• Reeommendation Serial No. 29 (Para No. 142) 

The Committee also note the work done by various coaching cum-
guidance centres during the years 1978-81. They are not quite satis-
fied with their achievements. During their discussions with, and visits 
to, various ;Governments organisations, the Committee have been 
informed that a large number of vacancies reserved for Scheduled 
Castes and Scheduled Tribes have remained unfilled and had to be 
deserved due to the non-availability of candidates from these com-
munities. The Committee feel that lack of proper guidance and train-
ing to eligible SC and ST candidates is ~  main reason for their 
shortfall in services. The Committee consider that this shortcoming 
can be overcome by expanding the scope of activities of the coaching-
cum-guidance 'centres attached to various employment exchanges. 
Also more such centre should be provided with the employment 
exchanges which have sufficient employment potential for jobs in 
public sector undertakings, nationalised banks, etc. The Committee 
are also of the view that the Ministry of Home Affairs should in con-
~ t t n with. the Minis1r¥ of ~r constitute a Study Team to go 
mto the working of coachmg-cum-guldance centres with a view to see 
that t~  are performing .t ~ functions ,of providing facilities for· career 

nn~  confidence. buildmg, rendermg vocational guidance, etc. to 
the ehgtble Scheduled Castes and Scheduled Tribes candidates. 



Reply of Gover11llUtDt 

The scheme of coaching· cum-guidance centres has been trllDlfc:r-
red to the Ministry of Labour since 1981-82 onwards. The rec0m-
mendation has, howevet, been brought to their notice for taking appro-
~r t  action. 

[Mini'itry of Home Affairs O.M. No. BC. 114011120182-
SCDC & 0-1 dated Auaust, 19821: 

Comments of the Committee 

The Committee exPresS their displeasure at the euual ......... III 
which reply has been given by the Miuistry of Rome A&ala. The 
Committee desire that they should be apprised of the aetion taka 
by the Ministry of Labour on their recommendation. 

Recommendation Serial No. 41 (Para No. 20'1) 

The Committee hope that the question of having a separate depi.rt-
ment in the Ministry of Home Affairs for looking after the entire work 
relating to the development of Scheduled Castes and Scheduled Tribes 
in all the field-social, economic, educational, cultural, technological, 
etc. will be considered expeditiously as agreed to by the representa-
tives of the Ministry of Home Affairs during evidence. 

Reply of GoverlUDeDt 

The matter is receiving consideration in the Ministry. 

[MHA V.O. No. 1601S/9/82-TD(G) dt. 11th August, 1982] 

Col8JDeDts of the Committee 

• The Committee may be apprised of t~ final dedlioD. ba the matt.. 

::-'i'" 
E,W ~  

2889 LS-6. 

A.C. Das, 
Chairman L. 

Cbmm1ttee on tbe Walfare 
of Scbeduled Castes and 
Sl2b9duled 1r1bes. 



APPENDIX 

Aii.lyilis or the Action TakA:n by Govel'Dment on the rec:osnmendatioaa COAtaincd in the 
Twenty-fint Report (Seventh Lot Sabha) oftbe Oonunittcc. . 

'. ,  . (Villi Para 4 o£ Iatruduction) -_ ......... ' ... -
I. Total number of Recommeadatiou 

:n.·. RecOilQllleudl,tiQDI which have been accepted by GovenIment (V.1lec:om-
mendatiOlll 81. Nos, I, 5.6.7, II, 12.  14. 16.  17. 18,20,24,25,26.28, 

,. SO. 38 IIDd to): 

Number 

PClccntage to total 

IIJ. Recommendalions which the-GommitleC do not desire to plll'lllC in view 
of Government'. repliea (Vidl RccommendatioRl 81. Nos. 3. 8, 10, 23, 34, 
36 and,7)' 

Nwnbcr 

Percentage to total. 

IV. Recommendationa in respect ofwhich r ~ . of GovemmeDthaveaot been 
accepted and which require rctiteration (Villi Recommendationl SI.Nos. 
2,4, g, 13.15,19, III, 31, 311, 'S. 35 aQd 39)' 
Number 

Percell. to total 

V. R C tt ~ iii re'Pf'ct or which final replica of' Govemment han not 
been received (V_ RecommeDdationa 81. Noll. fla. 117. flg aDd +1): 

Number 

18 

7 
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